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I, the Chairman of the Public Accounts Committee, as authorised by 
the Committee, do present on their behalf this Ninety-Fourth Report on 
action taken by Government on the recommendations of the Public Ac- 
counts Committee contained in their Forty-Sixth Report (Sixth Lok Sabha) 
on Delhi Milk Scheme commented upon in paragraph 48 of the Report 
of the Comptroller and Auditor General of India for the year 1974-75, 
Union Government (Civil) relating to the Ministry of Agriculture and 
Irrigation (Department of Agriculture). 

2. On 31st May, 1978 an 'Action Taken Subcommittee' consisting of 
the following Members was appinted to scrutinise the replies received 
fTom Government in pursuance of the recommendations made by the 
Committee in their earlier Reports: 

1. Shri P. V. Narasimha Rao-Chairman. 
2. Shri Asoke Krishna Dutt-Convener 
3. Shri Vasant Sathe 7 
4. Shri M. Satyanarayan Rao 
5. Shri Gauri Shankar Rai 
6. Shri Kanwar Lal Gupta I 

3. The Action Taken Sub-Committee of 'the Public Accounts Com- 
mittee (1978-79) considered and adopted the Report at their sitting held 
on 18 October, 1978. The Report was finally adopted by the Public 
Accounts Committee (1978-79) on 27 Novcmber, 1978. 

4. For f x i l i t y  of rcfercncc the conclusions and recommendations of 
the Committee have been printed in thick type in the body of the Report. 
For the sake of cnnvcnience, the conclusions and recommendations of the 
Committee have also been reproduced in a consolidated form in the 
Appendix to the Report. 

5 .  The Committee place on record their appreciation of the assistance 
rendered to them in this matter by the Comptroller and Auditor General 
of India. 

NEW DELHI; P. V. NARASIMHA RAO, 
November 27, 1978 Chairman, 
A ~ a h a y ~ ~ 1 4 3 ,  1900 (S) Public Accounts Committee. 



REPORT 
1.1. This Report of the Committee deals with the action taken by 

Government on the Committee's recommendations/obsarvations contained 
in their Forty-Sixth Report (Sixth Lok Sabha) on Delhi Milk Scheme, 
commented upon in paragraph 48 of the Report of the Comptroller and 
Auditor General of India for the year 1974-75, Union Government 
(Civil) relating to the Ministry of Agriculture and Irrigation (Department 
of Agriculture). 

1.2. The Committee's Forty-Sixth Report was presented to the Lok 
Sabha on 13 December, 1977 and contained 103 recommendations. 
A c ~ ~ o ~ J  Taken Notcs in respect of 97 recommendations/observations have 
been received from Government and these have been broadly categorised 
as follows: 

( i )  Recommendationslobservatio11~ that have been occepted by 
Government: 
S. NOS. 1 - 4 ,  17, 27-29, 3 6 3 7 ,  39-44, 46, 47, 51, 53- 

57, 59-46, 71, 73-76, 79-82, 8-7, 92-93, 100 
and 101. 

( i i )  Recot?~mendations/observatio~~~ which the Committee do not 
desire to pursue in the light of the replies received from Gov- 
ernment : 
S. NOS. 7-11, 18-24, 26, 38, 45, 49, 58, 68 and 72. 

( i i i)  Recom~endationslohsewations replies to which have not been 
accepted by the Committee and which require reiteration: 
S .  NOS. 12-16, 25, 30--32, 48, 50, 67, 69, 70, 89, 90 

and 91. 
(iv) Recon~n~endatiam/oh.wfi~~ations irt respect of whjlch Govern- 

ment have furnished interim replies: 
S .  Nos. 33, 94-96. 98-99, 102 and 103. 

1.3. The Committee arc anhappy to note that Government have not fur- 
nished Action Taken Notes in respect of 6 recommendafims so far. The 
Committee deplore the inordhate delay on the p r t  of Government in taking 
coadusive action on tkir recomme~dations and apprising teein of the final 
& o n  taken by tbe Midstry. The Committee desire the Ministry of AM- 
culture and Irrigation @eparbnent of Agrhhe) to furnish expeditiously 
final replies, duly vetted by Audit, to 6 autstandiag recornllNsdations d 
those recommendations and observations h respect d whkh only ibterim 



n p k  bave so far been farnishetl. The Audit bave intimated that ''The 
A c h  Taken Netes ia respect of 97 recommendations d the (3ommitta 
reterred to in paragraph 1.2 of the Report were received by the Director of 
Commercial Audit from the Delhi Milk Scheme for ketting. These were 
duly returned to the Delhi Milk Scheme with the rcanarks wherever neces- 
sary, for revision of the Action Taken Notes. None of the Action 
Taken Notes were, howewr, received in this office for final vetting in accor- 
dance witb the prescribed procedure." 111 this connection, the Committee 
would Like t~ draw the atlention of the Ministry to their ohservstions made 
m pagraph 1.11 of their 5th Report (4th Lok Sabha) wherein it was stated 
Ibat 'it should be reasonably possible for Government to draft the replies on 
these recopl.mendations/observ~tions within four months of thew receipt and 
tslat these should be gpt vetted by Audit in the next two months so that final 
replieg M y  vetted by Audit, could be sent to the Committee m t  later than 
six mwQbs of the date of prese~!ation of the Report'. The Committee take 
a serious view of the failure of the Ministry of Agriculture to revise the 
Action Taken N e b  and would like to know the reasons why the points 
raised by the Audit were not replied and vetted copies of the Action Takcn 
Ndes ad farnished to the Committee till new. The Department qf Expen- 
diture (Ministry of Finance) should issue necessary instructions to all De- 
partments. 

s e .  .. 
1.4. Tbe Committee will now deal with the action taken by Governmerit 

on some of their recon~mendations and observations. 

E x p n s h  Programmes 

1.5. Commenting on the delay in the completion of the two expansion 
programmes of Delhi Milk S;hem:, the Committee in p a r a p p h s  2.45 to 
2.49 of the Report. llild ob:.erved as follows: 

"2.45. The Committee regret that timely action was not taken by 
the Dclhi Milk S-hems ta replace the old bottling plants, par- 
ticularly when they knew that the normal life of these plants 
was 12 years and \+': t i  likely to be over  by 1971. Jn such 
c'rcumstrnces prudcnc: demanded advance action for rcplace- 
ment of the three bottling plants in a phased manner so that  
their replacement could be synchronised with the completion 
of the second phase expansion programme. Keeping in view 
the fact that there was a long waiting list of about 1,20,000 
applicants, and the list continued to expand further from day 
to day the Committee regret that DMS did not take timely 
action to ensure a steady supply of 3,75,000 litres of milk per 
day throughout the year which they had envisaged under the 
expansion programme. 



2.46. Although the second phase expansion programme was envi- 
saged to be completed by December, 1970, the Committee find 
that majority of items included in this p:ogramme were ac- 
quired[inst.alledjcommissioned during 1973-74 to July 1975. 
A number of Items which were included in Phase I such as 
four storage tanks, spray drier skimmed milk powder plant, 
casein plant, cold storage for gbee and white butter and coid 
storage for table butter, were completed during the years 1972 
to 1974. Sevcrnl i l e m  including equipment for milk coliection 
and chilliug centres, air-condirioning unit for butter oil storage, 
civil works for milk collection and chilling centres etc., of the 
total value of Ks. 65.70 labhs were not acquiredjexecuted. 
Apart from :hese, thcre are other itcrns such as steam gencra- 
tors, ammonia compressors, rail milk tankers, of the total value 
of R>. 21.75 Iskhs, nhich were nstalied/acquired but were not 
commissioned or utilised till November 1975, according to the 
Audit. 11 has also bcen conceded by the Government that 
against 184 milk booths sanciioned in May, 1969 and kce rn -  
ber 1972, 156 milk booths havz been completed and taken 
over till April, 19'76. All thes: deficicncies/delays in the 
execution and changcs/altcrations at a later stage, leave no 
doubt in the mind of the Committee that the whole expansion 
programme was not properly planned and no sustained efforts 
were made to achieve the physical results. 

2.47. One of the reasons adduced by the Ministry for their delay in 
the execution of various items of work during the second phase 
expamion programme is !he procedural Jificulties in obtaining 
Govcrniiient sanc!ions for award of works and invoivernent of 
a number of agencies viz., the Central Public Works Depsrt- 
men: for Civil Works, State Trading Corpor,.:m for import 
of ~nach'nery and equipment arninst Sibedis!~ credit. D G W D  
for the purchase of ind~genous machinery and cquipment and 
the Indian Dahy Devclopmcnt National Dairy Development 
Corporation for tlic procurement of certain itcms of dairy dcve- 
lop mi^. The Committee arc not at all convinced with the 
arguments advanced by the DMS/Ministry. Wh'le planning a 
project of this dimension, the Ministy/DMS should have taken 
a conclusive action to effect coordination between the Delhi 
Milk Scheme and the other agencies which were to play their 
part in the execution of the project. 

2.48. As pointed out by Audit there were no detailea schedules for 
completion and commissioning of the various items of works 
nor were the Wres of actual expenditure against sanctioned 



estimates available. The Committee are surprised at the state- 
ment made by the representative of the Ministry during evidence 
that "no centralised schedule to regulate the completion and 
commissioning of various items of work was maintained dw- 
ing the first phase expansion programme as the works to be 
executed during the first phase were not too many". With 
regard to the second phase expansion programme, the arrange- 
ment made by the Ministry to review the progress of the project 
appears to have been wholly inadequate. It appears to have 
acquiesced in repeated extensions of time for completion of 
various individual works. The Committee are convinced that 
had a time-bound programme been drawn up and a careful 
vigilance kept over the execution, the scheme would have 
proceeded at a much faster rate and completed well in lime. 

2.49. The responsibility for drawing up the detailed scheme for ex- 
pansion and implementation was primarily that of D.M.S. 
Since, however, DMS continued to be a departmental under- 
taking under the supervision of the Ministry of Agriculture, that 
Ministry should have also seen to it that an integrated scheme 
was drawn up and PERT chart identifying crucial areas for 
ensuring timely progress prepared and effective action taken 
to see that the scheme was implemented in an integrated man- 
ner as per a time-bound programme." 

1.6. In their Action Taken Note dated 31 July, 197:8, the Ministry of 
Agriculture and Irrigation (Department of Agriculture) have stated: 

"While undertaking the expansion programme, DMS did not cut 
down supplying the committed quantities of milk to the citizens 
of Delhi which left very little time to execute the expansion 
programme. In fact, it becomes all the more difficult to keep 
up the regular supplies when expansion programme is under 
execution. When it was observed that the execution of expan- 
sion programme was not progressing satisfactorily, a separate 
Planning Development and Coordination Cell was set up in the 
DMS in 1971." 

1.7. Tb Committee had adversely conmenfed upon the delay in the 
execdon of expansion prwmmes of the Dell6 Mi Scbene and had 
pointed out a number d lapses noticed duMg the ex&tloa d the two-ex- 
padon programmes. Althcrnllg the second pkeee elcpmsloa programme 
was envisaged to be completed daring December, 1970, the majority of 
iC#ts hd&d b lLi~ pograrame wtm -id, h ~ M e d  or condssioaed 
&bg tbe years 2973-75. The l 3mdtee  hd expressed heir dksatisl 
f&m W tb whab expmdaa laogcname was mot propdy planned and 



no stlsbbed d h l a  W e r e  matie to tackwe the pbyeicd remits. Tha 
Cownittee obawd UIst tecn were no aetPrced schedules for 

completion and e o m m i e s i o ~  of the miom items of w o k  nor were the 
Bgures of actual expenditure agahst the sanctioned &mates  available with 
the DeM Milk Scheme. The Committee were convinced that had a time- 
bound programme been drawn up and a careful vigilance kept over the 
execution, the &erne wouid have proceeded at a much faster pace and beea 
completed well in time. The Committee had also felt that since the Dew 
Milk Scheme continued to be a departmental undertaking under the super- 
vision of the Mlnistry of Agriculture, that Minisby should have ensured 
that an integrated scheme was drawn up and Programme Evaluation Review 
Technique Chart identifying crucial areas for ensuring timely progress pre- 
pared and effective action taken to see that the scheme was implemented in 
an integrated manner as per a time-bound programme. The Committee 
are surprised at the reply of the Government that "while undertaking the 
expansion progranrne, DMS did not cut dawn supplying the committed 
quantities of milk to the citizens of Delhi whi& kft very little time to exe- 
cute the expansion pgmmm?"' It wrrs dt dong envisa@ while &awing up 
the expansion plan that the exbthg onits w d  contfnue to werk. It .is 
regretted test instead d f w s -  re@es to the varioms poi8ts raised by 
the Committee, the Ministry have medy stated ''rrhea it wsl observed that 
tbe execution of expansien pmpmrne was not pmgressiog sotsfoctorily, 
a separate Planning Development and C o o d h d o n  Cell was sat up in the 
Delbi Milk Scbeme in 1971". The Cormnittee would like to reiterate their 
eariier recommendations and observations for which specific replies s k d d  
be given by the Ministry so as to enable fhe Committee to identify the 
precise reasom for the lapses a! every stagp. The Committee would also 
like to know a9 to bow far the setling up of a sepmte Phrnning Develop 
ment and Caardiaablon Cell beiped im getting fbe eKpansion p 7  
cmnpieted e x p e d i t i ~ l y ,  m it is seem that even after s a g  up of the above 
'cell' in 1971, the execa4ieri programme of same items coathued to take 
time -to 1975. . .. 

Functioning of Milk Producers Cooperative Societies 
(Paragraph 3 . 9 6 4 1 .  No. 25) 

1.8. Commenting on the functioning of milk producers cooperative so- 
cieties, the Committee in paragraph 3-96 of the Report, had observed: 

"The Committee are unable to understand why milk procurement 
from contractors was continued in Bulandshahr and Meerut 
Districts during 1975-76 when policy decision had been taken 
that wherever Cooperatives come up for milk supply, milk will 
not be accepted from the private agencies. The Committee 
are also concerned to note that in many vinages and districts 
thee were mushroom cooperative societies which were not 



really milk producers societies. Such societies functioned some- 
what like contractors and diverted sale of milk to private parties 
to the detriment of ass:lred supplies for the Delhi Milk Scheme 
The Committee have beon informed that the Indian Dairy Cor- 
poration insist on adoption of a bye-law by milk producers co- 
operative society under which nobody who is not a milk pro- 
ducer and has not supplied m'lk continuous!y for 200 days in 
a year, can be or remain a member. The Committee see no 
reason why the Delhi Milk Scheme/Govt.rnment c'mnot insist 
on the incorporation of this byc-law by  he cooperatives which 
desire to supply milk to the Delhi Milk Scheme." 

1.9. The Action Taken Note dated 31 July, 1978 furnished by the 
Ministry of Agriculture & Irrigation (Department of Agriculture) in res- 
ponse to  the Comnirtee's above observntion is reproduced below: 

"With a view to eliminating the difficulties which were experienced 
by milk procuring Cooperative Societie~ and other suppliers to 
safeguard the in!erest of small suppliers various changes were 
made in the milk procurement policy of 1975-76. It was de- 
cided that DMS would purchase milk from it? milk shed areas 
through the following agencies. 

1. Directly from farmers, the dudhias and Cooperative Societies and 
federations which will get first preference. 

2. Wherever, the prwurement of milk through the above agencies 
was not feasible purchase of milk would be made throuph small 
milk suppliers against regular annual contracts. 

DMS has implemented thc above policy and continued procurement 
of milk through contrators in the dis'ricts of Bulandshahr and 
Mexut  only, when cooperatives did not come forward to com- 
mit regular supplies of milk to D.M.S. throuehout the year. 
The D.M.S. can, howvcr. not ddirectly involvc itself in the 
functioning of Cooperntives as the coop-rativcs nrc formed 
undzr State Governments 'Rules etc." 

1.10. The Indian Dab Corporation insist on adoption of a bye-law bv 
miR: prodacers cosperative ~ociefy mder which nobody who is not a milk 
prodacer and bas not supplied milk continuously for 200 days in a year, 
can be or remain a member of a c r n ~ m t i v e  societv. The Commitfee had 
dwired in their earlier recommendation that the Delhi Milk Scheme should 
.k insist for adoptfon of such a bye-law by milk producers coouerative 
acf& which supplied milk to lkm. The Committee, however, note from 
fbe action bJtM no& h isbed  to tbrm thst the DeUd Milk Scbeme hat 
eqrmed ita inaM1W~ to directlv involve itself in the func%ning of coopera- 
*a m the# me f d  rmder State Govcmn#at rules etc. The Coanmittee 



are not convinced with thb plea. They see m reason why the DeIM Milk 
Scheme can not persuade the concerned Sbte Gwanmnh in this nprl 
wben the Indian Dairy Corparatroil had been able to get it done. The Dew 
Milk Seeerne which ie the largeet if nbt the only purchaser of buIk qua& 
ties of milk from cooperalive societies Mmmaad8 an authority by virtae of 
which it can imist on the adoption of such byemtaws. The Committee feel 
that in order to ensure regular supply of m3k from the membelv of the 
cooperative societies to the Delhi Milk Scheme d check i t .  diversion for 
other purposes, it is essential that State Governments are persuaded to 
amend the bye-laws of milk pmducers cooperatives so that only genuine 
milk sappliers become members of the cooperdive societies. 

Milk Product Factories 

(Paragraphs 3.1 01-3.1 O3-!!l. Nus. 30-33) 

1.1 1. Commenting on the functioning of the milk product units in the 
organised sector located around the operational areas of Delhi Milk Scheme, 
the Committce in paragraphs 3.101 to 3.103 of the Report, had observed 
as follows: 

'3.101. The Committee are distrecsed to find that despite the issue 
of licences in or after 1970, several milk product units in the 
organised sector located around the operation areas ef Delhi 
Milk Scheme have turned out products beyond their licemed 
capacity in violation of the provisions of the licence. For 
example, it will be seen from the Statement at Appendix I that 
M/s. Milk Commissioner, Jind (Haryana) and MIS. Haryana 
Milk Food, Pehwa produced milk powder to the extent of 901 
tonnes and 1009 tonnes in 1975 and 1974 respectively against 
their licensed capacity of 650 tonnes and 800 tonnes respec- 
tivcly. Similarly, M/s. Hindustan Lever Limited, Etah (U.P.) 
produced 1350 and 1234 tonnes of Infant Milk during 1971 
and 1972 respectively against their licensed capacity of 1000 
tonnes. M/s. Glaxo Laboratories Limited, Aligarh (U.P.) a 
multinational, produced 4418 tonnes of Infant Milk Food dur- 
ing 1971 apinst  their licensed capacity of 4000 tonnes. All 
this goes to  indicate that no follow-up action was taken t o  
enforce strictly the provisions of the licences issued to the 
Units concerned. The Committee deplore this casualness on 
the part of the authorities concerned. 

3,102. The Committee are mhappv to record that although the 
Ministry of Agriculture/Delhi Milk Scheme were aware of the 
problem of competition by these industrial units, no serious 
efforts were made to resolve the problem. It is rather strange 



a t  tbe lMinistry of Industry Chril S\rppfiea which is res- 
ponsible fm granting of lioencm to the Industrial Units far 
milk products were not aware as amfessed by their representa- 
tive during e v i k e ,  of the milk shed areas of the Delhi Milk 
Scheme. What bPs surprised the Committee is the fact that 
since 1972 correspondence has been going on between the 
Ministry of Agriculture and Irrigation and Ministry of Industry 
and Civil Supplies to curb the function'ng of milk product fac- 
tories but no tangible measures, legal or administrative, have 
been taken so far to prevent diversion of milk from the mitk 
shed areas of Delhi Milk Scheme to the milk product factoris. 

3.103. The Committee feel that one of the effective steps to restrict 
the procurement of milk by the Milk Product Factories can be 
to demarcate the milk shed areas of Delhi Milk Scheme. For 
this purpose, the cooperation of the States which fall within 
the milk shed areas of Delhi Milk Scheme is necessary. The 
Committee have been informed that the question of demarcat- 
ing milk shed areas was considered on 13 June, 1975 at a meet- 
ing of officers of Haryana Dairy Development Corporation, 
D.G.T.D., Ministry of Industry and the Delhi Milk Scheme and 
since then a proposal for demarcating milk shed areas of various 
plants in the State of Haryana has been under consideration 
of the State Government. The Commit'e: would like the Minis- 
try of Agriculture to examine the matter in depth in consulta- 
tion with tbe Ministry of Industry and Civil Supplies and the 
State Governments concerned and finalise the proposal of de- 
marcat'ng milk shed areas for each processing unit in and 
around Delhi expeditiously." 

1.12. la their Action Taken Notes dated 31 July, 1978, the Minisiry of 
Agriculture & Irrigation (Department of Agriculture) have stated: 

"3.101. In order to achieve greater production i t  is the policy of the 
Government to allow mnufacturers to produce 25 per cent 
in excess of their licensed capacities. Against this, the excess 
production appears to be small. Howevea, the observation 
of tBe Committee has becn noted for future guidance. 

3.102. Initially, milk shed areas were not being inctuded in the 
industrial licences issued to the parties. As a result of experi- 
ence gained, demarcation of milk command areas wrvs included 
in later licences in the case d those liceaces where milk shed 
arear wen not specifiod, it is now not poesib to incorporate 
any nm caditioats under the Industries Oevelopment & 
Reylatiaa) Act, 1 95 1, including dcmarcatioa, after the plants 



W e  been P m e e ,  thsrt is ao prwviehnr under 
tk IndwsttlCS (8)erebpnent & Regtdatioa) Act, 1951 to take 
mioa &&st h h  of 6ondi@hs of the lirrnct. Hawever, 
Tbe h&dstry of Industry is seized of the problem and is consi- 
dering suitably to mend the Industries (Development & Regu- 
lation) Act, 1951. 

3.103. U d e r  the present Industries (Development & Regulation) 
Act 1951, it is aot possible to incorporate any new conditions 
for demarcating areas after the plants bve been established. 
The Government of Haryana has been considering demarcating 
milk shed areas of the various plants in the State. It has, 
however, not been possiMe for Haryana to supply milk to the 
D.M.S. as the milk produced in that State is nceded for the 
plants set up there. With the setting up of State Dairy Cor- 
porations/Fedcrations in the States of Rajasthan, Punjab, 
Haryana & U.P., D.M.S. is procuring milk through these 
Bodies in bulk directly, thus obviating the need for demarcd- 
tion of individual dairy plan's." 

1.13. The COIlPBdffee had expessed their ~ t i ~ t i w  that several 
rlll product units in the orgaRised sector batted snnrad the operation 
areas of Delhi Milk Scheme had tuPaed OM produds beyond their Bcensed 
capacity in violation of the provisitms of tlre licences issued to them. The 
Committee had deplored the casuatness on @he part of the authorities con- 
cerned in not taking action to enforce strictly the provisions of the k n e e s  
issued to such units. In the action taken note furnished to (be Cold t lee ,  
the Ministry of Agriculture & Irrigation (Department of AgrisuHure) b P ~ b  
hied to justify manufacturers' action on the plea that in order to sbkve 
greater production, Government allow mamdacturers to produce 25 per 
cent in excess of their licensed capacities. The Committee are pained to 
mote thnt Government alowed this policy to be followed wen in respect 
af milk product units knowing fuHy that the Delhi Milk Scheme had bees 
facing p e ~ t  dificulty in procurement of miik because of diversion of milk 
Rnm the milk shed a m  of Delhi Mlk Scheme to the milk product fsc- 
larks. In the circumstances, it was expected fhat care would be taken 
by C o v c r n m t  to check the excess proddctinn of the milk product units 
sa ttnrt the Delbi Milk !Mane c d d  p n r r  milk to meet their demands 
laiay. Since the Minidry of A@colture & Irrigation (Department of A@- 
cnHon) have stated tbat tbe observation of the Committee in this r e g d  
ho been noted by them for future @dance, the Committee worrld like to 
@now the speciftc steps taken by Government to check cxcess prodoction 
by the mitt product mi$ locnted around the milk shed arm of &Ha Milk 
Scherm. 

1.11. Tk C o m d m  Led paia(ed eat tbat one d Ute elledhe s t e p  to 
r d r i c l ~ l e ~ t o i a r R l r b y t b e M i k h a d a t U a l C s c d d b a t o  



the milk shed arem of Delbj Milk Scbeme. In the Action 
Taka Note furnished to the Committee, tt bps been dated thrt the MinfstrJ 
of In<hstry is a b d  of the problem and is considering suitably to emclaa 
tbe Industries (Development and RqubCon) Act, 1951 sjnce under tbb 
present provisiolrp of fhe Act no action could be taken against breach of 
conditions of the Licence. The Cormnittee urs  that early docision may be 
taken in the matter so that divwsion of milk from the milk shed areas of 
Delhi Milk Scbeme to the milk product factories is checked immediately. 

1.15. The Committee had also desired Gavernmelrt to finalise the! pro- 
p o d  of demarcating milk slhed areas for each processing unit in and aroaed 
Delhi expeditiously. In reply, it has been stated that undx the Industries 
(Development & Regulation) Act, 1951, it is not possible to incorporate 
any new conditions for demarcafing are= after the plants have been estab- 
lished. With the setting up of State Ddry Corporations/Fe&rations 
the States of Rajasthan, Punjab, Haryana and Uttar Pradesh, Delhi M i  
Scheme is procuring anilk t h g h  theso Bodies in bulk directly, thus o b  
viating ~ need for demarcation of areas for individual dairy plant. The 
Commitlee feel that even though at present t h  Delhi Milk Scheme is pro4 
curing milk from State Dairy Corporations eic., tbe demarcation of the milk 
shed cueas for Delhi Milk Scbeme would facilitate procurement of d R  
excldvely for the D e b  Milk Scheme. 

Sale of milk to Rajasthan Go Sewa Sangh, Bikaner 

(Pamgmpb 4.8544. No. 48). 

1.16. Expressing concern over the sale of milk to Rajasthan Go Sewa 
Sangh, Bikaner, the Committee in paragraph 4.85 of the Report, had o b  
served: 

"The Committee note that Delhi Milk Schme  bad sold milk to 
Rajasthan Go Sewa Sangh, Bikaner from April, 1969 to 
December, 1973 for distribution in Bik-dner city on the basis 
of procurement price plus 21.5 paisc per litre to cover the 
handling charges (excluding the over-heads). As the cost of 
handling the milk in Bikaner was higher than tk rate of 21.5 
paise per litre, the Delhi Milk Scheme had to suffer a loss of 
0.91 lakhs for the above sale. The Committee would like to 
know the circumstances under which the milk was sold to tb 
Sangh at a loss, particularly at a time when the procurement 
of rrdk from Bikaner was showing a downward trend and the 
milk was required for the dairy in Delhi." 

1.17. In their Action Takcn Note dated 31 July, 1978, the Ministrg 
of Agiculture & Irrigation (Department of Agriculture) have stated: 

"D.M.S. sold milk to Rajasthan G o  Sewa Sangh, Bikaner for distri- 
bution in Bikener city on the basis of procurement price phn 



21.5 paise per litre to cover the handling expenses (excluding 
overheads) on tb basis of decisions taken in the 33rd meet- 
ing of the Management Committee of the Governing Boby for 
D.M.S. held on 27-1-1968 although, D.M.S. had proposed at 
item No. 3 of the agenda note to charge 28 paise per litre to 
the Rajasthan Go Sews Sangh, Bikaner. 

1.18. The Delhi Milk Scheme had sold milk to Rajasthan Go Sewa 
Sangh, Bikaner from April, 1969 to December, 1973 for distribution in 
Bikaner Ciiy on the basis of procurement price plus 21.5 paise per litre to 
cover the handling charges (excluding the overheads). In view of the fact 
that the cost of handling the m'lk in Bikaner was higher than the rate of 
21.5 paise pcr litre and the Delhi Milk Scheme suffered a loss of Rs. 0.91 
lakh on this account, the Committee had desired to know the circl~instances 
undcr which the milk was sold to the Sari* at a loss. The Committee find 
from the Action Taken Note iurnismed by the Ministry of .4griculture & 
Irrigation that although the Delhi Milk Scheme had proposed 28 paise per 
litre to cover !be handling charges, the Management Committee of the 
Governing Body for Delhi Milk Scbeme 84 its meeting held on 27 January, 
1968 had decided to charge 21.5 paise per litre to cover the handling ex- 
perms (excluding the over-heads). The C o d e e  regret that Govern- 
ment have not explained the reasons which influenced the Managing Com- 
mittee not to a p  to the pmpod put up by the Deihi Milk Scheme. The 
Committee deplore the perfunctory manner in which tbeir recommendation 
has been dealt with and continuous efforts made to suppress tho facts from 
them. This gives rise to suspicion that decision to sell milk to Go Sewa 
Sangh was not made deliberately on merits. The Conunittec. are of the 
view that members of @he then Managing Committee should, in the absence 
of valid reasons, be personally ma& responsible to make good the loss. 
The Committee expect that tbe Ministry of Finance (Department of Expen- 
diture) Public Accounts Committee Cell will issuo suitable instructions lo 
the various Minis4ries so that t h  replies furnished to the Committee are 
self explnnatnry and conclusive. 

27tifisu1ion of burtrr oil i ~ t  milk (Paragraph 4.87-U. No. 50) 

1 . I  9. Expressing concern over the utilisation of butter oil for produc- 
tion of milk, the Committee in paragraph 4.87 of the Report, had observed: 

"The Committee note that for increased production of ghee of 6.74 
lakh kilograms in 1972-73 and 5.66 lakh kilograms in 1973-74. 
fat was diverted from raw milk and to make up the resultant 
shortfall of fat large quantities of butter oil was used up for 
preparation of pasteurised milk. This step had to be taken as 
the air-conditioning unit for butter oil storage provided for in 
the second phase expansion at an estima!ed cost of Rs. 8 lakhs 

2696 LS-2 



had not been installed. Had this been done, the Committee 
feel, the problem of spoilage might not have arisen. The 
Committee would like the Delhi Milk Scheme to work out the 
comparative economics (including foreign exchange implica- 
tions) of the substitution of fat in raw-milk by butter oil in the 
production of pasteurised milk and use of fat in the raw milk 
for production of ghee so that butter oil for production of ghee 
is used economically, judiciously and also keeping in view 
health considerations." 

1.20. In their Action Taken Note dated 31 July, 1978, the Ministry 
of Agriculture & Irrigation (Department of Agriculture) have stated: 

"During 54th Meeting of the Management Committee of D.M.S. 
held on 12th October, 1977, it was decided that Butter-Oil will 
not bc used just to bring-down the cost of fresh-milk. It was 
also decided that all efforts should be made to procure adequate 
quantities of milk, and that Butter-Oils should be used only 
when D.M.S. does not get adequate quantities of fat from the 
procured milk. This decision of the Management Committee is 
now being followed and D.M.S. is no longer producing ghee 
and using Butter-Oil, as pointed out in this para by the Com- 
mittee. The question of working out the comperative econo- 
mies of substitution of raw-milk by Butter-Oil, therefore, does 
not arise. D.M.S. is now concerned to cater to the basic need 
of the consumers rather than to eflect economy by the use of 
butter oil". 

1.21. The Commiree had pointed out that on account of diversion of 
fa from raw mi for the production of gbee dwing 1972-73 and 1973-74 
and to make up the, resultant shortfall of fat large quantities af butter oil 
was used for preparation of pasteurised milk. The Cornmibe had, tburc- 
fore, desired the Delhi Milk Scheme !o work out the co-tive economics 
(including foreign exchange implications) of the sub titution of fat in raw 
milk by butter oil in the produdion of pasteurised d k  and use of fat in 
the raw milk for preductioa of ghce so that butter oil for production of 
gbee is usrd economically, judiciously and also keeping in view health 
corrdderadons. The Ministry ot A g r i c ~ h e  and Irr'g?tion (Department of 
Agridture) in iheir reply have stated that the 'Management Committee of 
tbe Delhi Milk Scheme at its medllrg he4d on 12 OcMer, 1977 had decid- 
ed lsaf the W e r  oil will not be used just to bring down dhe cost of fresh 
adlk. It was dm dcci(kd that better dl skonM be used only when the 
DeiBi Milk Scheme dees n d  get adeqoate quantities of fat frwn the procured 
dlL. The Minishy have also dated that the Delhi Milk Scheme is no 
lmgcr prodmii $rte and ilsing butter ail. I l e  Comm'We feet tbst as 



the pessfMIiry of ashag lvortei oil is not d e d  out in tbe eveat of less avail-. 
ability et bt from the procured milk( it would be proper to work eut the 
comparethe economics (including Mi exchange implications) ef tbe 
substitution of fat in ran milk by butter oil in the production of pWedm4 
milk as end when the ewentuality arises. 

Complaints (Paragraph 5.5 1 - 4 1 .  No. 67) 

1.22. Dealing with the increase in the number of complaints against 
the functioning of booths, the Committee in paragraph 5.51 of the Report, 
had observed: 

"The Committee need hardly point out that the working of a public 
utility service like the Delhi Milk Scheme has to be judged by 
the extent of satisfaction afforded to the beneficiaries. Judging 
from the increasing trend in the number of complaints the 
Committee cannot but come to the conclusion that the func- 
tioning of the booths is far from satisfactory and needs to be 
looked into so as to effect improvements. They would, there- 
fore, urge that a detailed survey of the depots may be conducted 
periodically with a view to identify the difficulties. The Com- 
mittee would suggest that every depot should maintain a com- 
plaint box, wherein all written complaints concerning the 
functioning of the booth may be dropped by the token holdxs. 
The keys of complaint boxes may be kept by the Milk Distri- 
bution Officers in their custody who should arrange to collect 
all the complaints, register them and initiate action thereon. 
The complaints should b= looked into without loss of time and 
the complainants apprised of the action taken in definitive 
terms." 

1.23. In their Action Taken Note dated 31 July, 1978, the Ministry of 
Agriculture and Irrigation (Department of Agriculture) have replied as 
follows:- 

"The suggestion to maintain complaint box at the depots ba. been 
considered in the past, but due to the fact that even the notices 
are removed by the miscreants as also the doors, window panes, 
locks and latches, it has not been considered feasible to affix 
complaint boxes at the depots. 

Delhi Milk Scheme has however set up a complaint Cell with Phone 
No. 585426, which functions round the clock. The complaints 
received on phone & by post are registered in the complaint 
regi~ter and prompt action is taken. The complainant is also 
informed about the action taken on his complaint." 



14 
1.24. While appreciating Ehe difficulty in maintaining complaint boxeo 

at each Depot, the Committee are constrained to note that Government: 
have not furnished any reply to their specific recommendation that a detailed 
survey of the depots might bc conducted periodkally so that the dificuMies 
of the beneficiaries are identified and speedy remedial measures taken 
thereon. The Committee would like to be apprised of ihe action taken by 
Government in this regard. 

Maintenar~cc of riclii~rs bv the depot murrngrrs (Parcrgrapl~ 
5.53-SI.  No. 69) 

1.25. With regard to ~naintenance of ticklers by thc depot managers 
for checking mal-practices, the Committee in paragraph 5.53 of the Report, 
had observed:- 

"The Audit h s  pointed out that though instructions exist to ensure 
that no token holder is denied milk altogether, no rclative 
records were available to indicate the eflectiveness of thes: 
instructions and the extent to which genuine dcmnnd uf the 
token holder was fulfilled. During evidence the Conlmittee 
have been informed that upto 3 bottles a token holder is en- 
sured full quota and for more than 3 bottles it depends upon 
the availability of milk supply. The Comnlittee consider that 
in order to check maldistribution of milk, i t  is of paramount 
importance that the depot manager invariably maintains the 
ticklers showing the tokens prcsent,ed, quantities authorised 
and issued and that such ticklers should be 'checked and 
counter-signed by the field officers during their surprise visits." 

1.26. In their Action Taken Note dated 31 July, 1978, the Minis:ry 
of Agriculture & Irrigation (Department of Agriculture) have stated: 

"Generally, full supply of milk is ensured to token holders, but 
sometimes due to unforeseen circumstances i.e. breakdown of 
the machinery etc. in the Central Dairy, the cut in the supply 
becomes unavoidable." 

1.27. The Conunittee had recommended that in order to check md- 
d0iMbutioa of milk, & depot manager should invariably maintain the 
ticklets sbowing the tdrens presented, qmntities aafhorisod and issued and 
such ticklers should be checked and counter signed bv the field officers 
&ring tbejr .surprise visits. Tbe Cornmi(tee are unhappy to note that th 
MhMry of Agricnitrw d Irrigation (Department of A@mltclre) have 
not replied to their specific rec-Won and indicated the action taken 
by them on it. The Committee deplore such an attitode and would like 
to know wilbomt forther loss of time whether the depot managers have beeu 



instructed to maintain the ticklers as suggested by them and whether the 
ticklers are check& and couatem@ed by the field *em while on their 
surprise visits. l'he Coadt tee  feel that nttdlttenance of ticklers is neces- 
sary not only to ckeek maklistribution of miUr but also it reveals whether 
all the registered token bolders are bmiq up regularly for the milk s w y .  
In case no milk b being supplied regukly against token for some reason- 
able time, steps can be taken to cancel such tokees. 

Display of board at milk depot 

(Paragraph 5.54-51. N o .  70) 

1.28. Suggesting the display of a board indicating the supplies received, 
the number of token holders etc. at the milk depot, the Committee in para- 
graph 5.54 of the Report, had commented as follows: 

"The Committee would also like the Delhi Milk Scheme to consider 
the feasibility of displaying at some prominent place at the 
depot a board showing the supplies received (in bottles), the 
number of token holders with total requirements registered, etc. 
This will help in creating confidence among t h  token holders 
that their requirement beyond 3 bottles is not being reduced 
at the discretion of the depot manager.". 

1.29. 1n their Action Taken Note dated 31 July, 1978, the Ministry 
of Agriculture and Irrigation (Department of Agriculture) have stated: 

"The quota of the milk supplied at the depots is shown in the docket 
showing the No. of crates supplied at the depot and the token 
holders are thus aware about the exact quota of milk received 
at the depot. Further, Depot Advisory Committee formed by 
the token holders are also watching this aspect." 

1.30. The Committee are unhappy to note that the Ministry of Agri- 
culture and Imption ( D e m e n t  of Agricultare) have not advanced any 
argument for not agreeing to the proposal made by them regarding dis- 
playing of a board at the depot showing the supplies received; Yhe number 
of token holders with total requirements registered etc. la the opinios of 
the Committee the display of such board would help in creating confidence 
among the token holders. The C d t t e e  need not point out that such 
boards are displayed even at the cbemisls, ration and other shops so as to 
help the customers to know the actual stock position, The Committee, 
therefore, reiterate their recommendation emd wodd Uke to be informed 
categoricaIIy whether Cavernmeat have m p t e d  M r  recamnwndaffm in 
regard to displry d a board at the depd tb suppltcrl received (in 
Bottles), % rnnaber d token Wen dB total rcqaimmeats registered, etc. 



Idle Plant and Machinery 

(Parqgr4phs 8.22 ko. 824-41. N o s .  89 to 91 )  

1.31. Expressing concern over certain items of plant and machinery 
lying idle with the Delhi Milk Scheme since their acquisition, the Com- 
mittee in paragraphs 8.22 to 8.24 of the Report, had observed: 

"8.22. The Committee are distressed to note that several items of 
plant and machinery costing Rs. 41.54 lakhs have hen lying 
idle with the Delhi Milk Scheme since their acquisition. They 
find that more than a decate has passed since the automatic 
recrating and decrating machines, milk evaporating plant and 
cheese plant were acquired by the h l h i  Milk Scheme and 
have not been put to use for one reason or the other. In this 
context it is relewnt to mention that the Public Accounts 
Committee in their Sixth Report (Fifth Lok Sabha) had also 
stressed the need for utilisation of these machines. The Com- 
mittee note that despite the fact that the technical experts of 
the National Dairy Development Board who had inspected the 
automatic recrating and decrating machines in March, 1975 
and recommended their disposal, nothing tangible has been 
done in this behalf. 

8.23. The Committee note that although the Ministry had intimated 
to them in 1972 that the Milk evaporating plant would be 
commissioned in about six months, they are surprised to find 
from the in fomt ion  furnished to t k  Committee in July, 1977 
that it has not been commissioned so far for lack of spare 
parts. The Committee would like to be informed of the speci- 
fic steps taka  to expedite the commissioning of the plant. 
The fact that the plant has been lying idle since 1963 and the 
M h i  Milk Scheme were carrying on without it all these years, 
gives rise to the dcmbla in tbe mind of the Committee whether 
the purchaoe of the evaporating plant waf absolutely necessary. 

8.24. The Committee note that the Delhi Milk Scheme failed to 
establish the cbeese plant at Bikaner. They also note that efforts 
are W i g  made to establish it a t  Mathura and that the sanction 
of the Government of Uttar Pradesh is awaited." 

3.32 Iri. tbeir A d h  T h  Kobs Bobd 31 July, 1978, the Miahtry 
ef A#rkdm OL xrFi*m @rgortzoat of Agriouftuso) have awed: 

"8.2W1.23. 'Rw Qw&mmmt lltrs cslabting tea tire mnd d the 
mmpmbta d tb r- aad dsorati- which can be 
put on the old bottling plant. After that the sanction for the 
d i  of this plant would be accorded. Government has 



already taken decision to dispose of the equ'pment of the 
Balancing Station and also Cheese Plant. Surplus reports has 
been sent to DGS&D who are calling tenders tor their sale. 
So far our efforts to commission milk evaporating plant have 
not succeeded due to non-availability of some of the spare 
parts. Efforts are being made to import these spare parts. 

The matter has already been explained :n detail to the P.A.C. 
separately in response to the recommendation of th: P.A.C. in 
its Sixth report referred to in the para. 

8.24. It has since been decided not to set up Cheese plant under 
DMS. The equipment has since been put up for sde  through 
DGS&D." 

1.33. The Committee had noted that several items of plant and machi- 
nery costing Rs. 41.54 lakhs were lying idle with the D d i  Milk Srheme 
since their acquisition. It is regrettable that the Ministry of Agricnlture 
and Irrigation (Departmrent of Agriculture) in their action taken n o b  
h w e  ad indicated the conclusive action taken by them 
5n regard b use or disposal of the plants and machinery. The Committee 
need hardly emphesise thrtt aH out efforts should be made either to com- 
mission the plants or to dispose of the machinery without loss of further 
dime as these bave been lying idle for more than a decade. 



R~COMMENDATIONS/OBSERVA'~IONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

i.25. The Committee note that the Delhi Milk Scheme functions as a. 
dep~rtinental under the direct control of the Ministry of Agriculture and 
Irrigation (Lkpartment of Agriculture) and for its eficient working have 
ccnslitutcd il Governing Body under the chairmanship of Minister of Statc 
in thc Ministry and the Chairman, Delhi Milk Scheme as the Member- 
Secretary. I'hz Governing Body considers matters of general policy relat- 
ing to t!~e Scheme, such as procurement and distribution of milk, manu- 
facture of milk products, general pricing policy for milk and milk products, 
annual budget and review of progress of the Scheme and any matter of 
gnernl importance, which may be referred to the Governing Body by 
Government. The Governing Body functions through a Management 
Committee comprising the Secretary of the Ministry as its Chairman and 
five o th?~  Members one of whom is the Chairman, DMS and the other 
fcur are oficisls of the Ministry. The functions of  the Managing Com- 
clittee are to provide guidance to the Chairman, Delhi Milk Scheme, in 
matters of policy arising out of day-to-day working of the Scheme and 
take decisions on important mattes connected with day-to-day working 
nlntters of mnior policy required to be placed before the Governing Body, 
and matters of general importance vhich may be referred to the Manage- 
ment Committee by the Government. The Governing Body and the 
Mannge~ent  Committee are required to meet as often as necessary but 
nor lcss !hso once a quarter. The Committee, however find that during 
1972-73 and 1973-74 and upto January, 1975. the Governing Body had 
met thrice and the Management Committee had met four times onlv. The 
!ast nieetinge of the Governing Body and the Management Committee were 
held on 14 M : I ~  1975 and 25 July 1973 respectively. 

1.26. The Committee are constrained to point out that the Governing 
Body and Management Committee which were constituted by Government 
to ensure efficient functioning of Delhi Milk Scheme and to resolve pro- 
blems experiznced in its working failed to meet as frequently as required 
to transact their business. No convinci* explanation has been furnished 
to thc Corllmittee during evidence in this regard. 



1.27. The Committee cannot accept the plea that as Plan Progress 
Review Committee meetings were ,being conducted by the Department 
where the Chairman Delhi Milk Scheme and other concerned officials were 
present, it was not found necessary to hold the meetings of the Governing 
Body and the Management Committee. It need hardly to be pointed out 
that while the Progress Review Committee meetings are being held in the 
LXrectorate of Statistics under the Chairmanship of a Joint Secretary/ 
Additional Sccretary, the Governing Body was required to meet under the 
Chairmanship of the Minister himself while the Management Committee' 
had the Sccretary of the Ministry as Chairman. The Committee feel that 
it was inc~~mbent upon the Chairman of the Delhi Milk Scheme, who was 
the convener tor the Governing Body and a Member of the Management 
Committee, to have moved in the matter, brought up his problems and 
sought guidance. The Committee note that Government have now belatedly 
issued directions to the Chairman, Delhi Milk Scheme to convene the 
meetings c\f these Bodies regularly in accordance with the provisions of the 
!kpliltions. 'The Committee would like the Secretary of the Ministry, who 
iq a nmnher ot both the Bodies, to make sure that these Bodies meet 
renlurly and that problems of the Delhi Milk Scheme are gone into in 
dcpth a!lJ resolved. 

1.28. The Committee note that it was in 1964 that the Expert Com- 
mittee appointed to review the working of the Delhi Milk Scheme recom- 
niendecl that it may be converted into a company. Government took five 
years to decide that instead of converting it into a company, it may be made 
into a statutory corporation. A Bill was introduced towards the end of the 
4th Lck Sabha in 1970 and the 5th Lok Sabha in 1976 and on both these 
occasions because of the dissolution of the House the consideration of the 
Bill rernained inconclusive. It is thus evident that though the need for 
putting the DMS on a statutory basis in the interest of better and efficient 
functioning was rcalised eight years ago the objective has not been achieved 
because oC the hesitant and inconclusive Government action. 

1.29. The Committee stress that Government should pursue this matter 
conclusively so that the Delhi Milk Scheme is enabled to function efficient- 
ly and with the requisite flexibility in the interest of improvirtg the service, 
reducing the overheads and cutting out the. losses to the extent possible. 

1.30. The Committee have no duobt that in bringing fomard the legis- 
lation Government would keep in view the need for having one unified 
authority for procurement and distribution of milk so as to reduce the 
overheads and maximise the facilities available to the public particularly 
those bclonginp to the ,poorer and weaker sections of the society. s I 

[S. Nos. 1 to 6, (Paras 1.25 to 1.30) of Appendix YrI to 46th Report- 
(6th Lok Sabha)] . 



Actibli l'aked 
The meetings of the Management Committee are now bzing held 

regularly since the third quarter ot 1976 and the following meetings have 
been held: 

51st meeting held on 15-9-1976 
52nd meeting held on 10-1-1977 
53rd meeting held on 23-6-1977 
54th meeting held on 12-10-1977 
55th meeting held on 22-2-1978 

The last meeting of the Governing Body of the Delhi Milk Scheme 
was held on 7-2-77. Since then it has not bzen feasible to hold 1hc meet- 
ings with the dissolution of the Parliament, the Governiq Body also stood 
.dissolved. With the formation of the new Government, the Govern~ng 
Body has since been reconstituted. 

The matter regarding conversion of Delhi Milk Scheme into a Corpo- 
ration is under the active consideration of the Government. Meanwhile, 
the Management Committee has been reconstituted and the matter of 

:giving it adequate powers to make it effective is under consideration. 
[Ministry of Agriculture and Irrigation (Department of Agriculture) 

O.M. No. 2-55/77-LD. I, dated 31-7-78] 

Recommendation 
The Committee desire that the residual items of work relating to the 

.second expansion programme should be expeditiously completed so that 
there is no let up in the supply of fluid milk to the citizens of Ddhi who 
am in desperate need of milk supply. The Committee further d e s k  that 
.a quick assessment should be made about the progress of the second phase 
expansion scheme with a view to plug all procedural loopholes. The Com- 
mittee also desire that a periodical examination should be made of all the 
-plants and machinery installed at DMS with a view to assess their perfor- 
mance with reference to their installed capacity. Defioiencies, i f  any 
noticed during such inspections, should be pmmptly rectified. 
'IS. No. 17 (Para 2.50) of Appendix IIi to 46th Report (6th Lok Sabha)] 

The Committee's recommendations regarding review of the residual 
'items of work relating to the second expansion programme will be follow- 
ed. Periodical examination of all the plants & machinary installed at 
D.M.S will also be undertaken with a view to assessing their pedormance 
with rehame to- their1 instalkd capacity and in fact o m  such  view is 
-already under* progress. 

w d s t r y  of Agriculture and Imgation (Department of Agriculture 
O.M. No. 2-55P7-L.D. T, dated 31.7.781 



Reco~ameadatioll 
The Committee note that a number of concessions, such as higher rate 

of commission than application to the contractor relaxation of security 
deposit condition and no penalty if the entire milk handled though less 
than the agreed quantity is supplied, have been given to cooperatives. 
There are, however, no data available with the Delhi Milk Scheme to indi- 
cate the impact of these concessions on the procurement of milk through 
cooperatives. The Committee would like to urge that the D.M.S./Minis- 
try should make a careful study of these and other concessions extended 
to the cooperatives to see as to how far these have achieved the desired 
objectives. In the light of this study, D.M.S./Ministry may consider 
whether any more and if so, what concessions are needed to step up pro- 
curement of milk through the cooperative system. The Committee, in fact, 
desire that people, particularly those who are traditionally engaged in the 
milk trade at the village level, may be encouraged to set up cooperative 
societies so that they may get reasonable return for their milk. In any case, 
the Committee would like that there should be an institutional arrangc- 
ments which is mutually satisfactory both to the D.M.S. and the coopera- 
tives. Apart from the unsatisfactory and undependable supply of milk by 
contractors. the Government/Delhi Milk Scheme should address them- 
selves to the basic issue whether milk should not be procured from cooper- 
atives and milk producers only and the contractors who act as middlemen 
eliminated. The Committee would like to point out that the Mother Dairy 
operating largely in the same area have been able to procure the entire 
quantity of 55.71 lakhs litres of milk in 1975-76 through the cooperatives. 
[S. No. 27 (Para 3.98) of Appendix I11 to 46th Report (6th Lok Sabha) ] 

Actlon Taken 
A Committee constituted in 1977 by the Government of India consist- 

ing of the representatives of Mother Dairy, D.M.S. and the Department of 
Agriculture had gone into the scale of overhead charges and other facilities 
provided to the State Cooperative agencies and has already submitted its 
report. This report has been sent to the respective State Governments for 
their comments. Further more, D.M.S does not charges any penalty on 
account of short fall in committed q 4 t y  of milk supplied, provided all 
the milk available with cooperative agencies is supplied to D.M.S./MdBer 
Dairy and to no other party. 

[Ministry of Agriculture & Imgation (Department of Agriculture) 
O.M. No. 2-55177-LD-I, dated 31-7-78] 

R-hmxmmh 
The Committee note that the pracursarcnt of milk direot from the farm- 

em has rhea tO abwt 21,9 per ceat of tha total procurement in 1975.76 
tbtough dapartmantrl Bfforte oStho@ two or three yeam aatbr ft ms hardly a significant source. While the Committee appreciate these adarts 
they would, nevertheless like to tmphasise that intensive efforts should be 



b a d e  t6 develop genuine cooperatlv& d milk producers and make them, 
the main s o w e  of procurement. For supplies procured departmentally 
direct from producers, the Committee would like to be assured that not 
only good quality milk is procured but its cost of procurement per unit is . 
economical as compared to milk procured through genuine cooperatives of 
producers. The Committee would also urge that in the matter of payment 
to the producers care should be taken that no intermediaries are involved. 

[S. No. 28 (Para 3.99) of Appendix 111 to 46th Report 
(6th Lok Sabha)] 

Action Taken 

Under its Department milk procurement programme D.h.1.S. makes pay- 
ment to the small milk producers/farmers at the point of co1l:ction in the 
villages itself through its own staff and no intermediaries arc involved. 

[Ministry of Agriculture and Irrigation (Department of Agricultut-e) 
O.M. No. 2-55/77-LD. I, dated 31-7-78] 

Recommendation 

One of the main reasons for shortfalls in the procuremznt of milk has 
been the keen competition which Delhi Milk Scheme has to face from a 
number of milk product factories located in the vicinity of Delhi and private 
dealers, who are in a position to pay higher procurement prices because of 
the higher returns as compared to liquid milk. The Committee have been 
informed during evidence that it was only in 1970 that a declsion was taken 
to give COB (Carry-on-busitess) licences in respect of those units which 
were there before 1970 and that there was no condition in their licences to 
the effect that they should not procure from Delhi Milk Scheme milk shed 
areas. In respect of those which came up after 1970, such a condition has 
been prescribed. 

[S. No. 29 (Para 3.100) of Appendix 111 to 46th Report 
(6th Lok Sabha)] 

Actiorr Taken 

This is a statement of facts and thus there are no comments to offer. 

[Ministry of A,griculture & Irrigation (Department of Agriculture) . 
O.M. No. 2-55/77-LD. I, dated 31-7-78] 

The Committee welcome the idea of National Grid  Scheme sponsored * 

by the Indian Dairy Corporation to pmme milk from aurplt~s areas for 
supply in the deficit areas. The Committee expect t b ' ~ e l h i  -Milk Scheme . 



"to take full advantage of the National Grid Scheme and make good their 
shortfalls in the lean period through the Gr:d Scheme and thus save on 
tile use of imported skimmed milk powder. 

[S. No. 34 (Para 3.105) of Appendix 111 to 4.6th Report 
(6th Lok S:tbha] 

Actio,n Taken 

D.M.S. is already procuring milk in bulk through the Stnte Llairy C* 
operative Fcderations/Corporatims established in the northern grid. The 
view of the Committee has been noted for compliance. 

[Ministry of Agriculture & lrrigation (Deptt. of Agiculture) 
O.M. No. 2-55/77-LD. I, dated 31.7-781 

The Committee note that 7 collection and chilling centres laded in 
Bahadurgarh, Alipur, Najafgarh, Bavana. Sonepat. Kharkhoda and Sampla 
wcre closed between January, 1965 and September, 1971 on account of 
uneconomical operation and non-availability of milk. Besides the expendi- 
ture on land, building and other ancillary works, the expenditure incurred 
,on the plant and machinery of these centres was Rs. 17.43 lnkhs. Tt has, 
however, been stated on 26th July, 1977 that the closed czntres, the milk 
collection and chilling centres of Najafgarh and Bawana were recommis- 
sioned w.c.f. 17th September, 1976 and 17th Koceniber. 1 V 6  reipect'velv. 
The Committee have further been informed on 96th Julv 197: that two 
more milk collection and chilling centres at Kama and ~ i lkhuwa had to be 
closed down w.e.f. 1st February, 1975 and 27th March. 1975 rwpcctively 
Kama centre was closed down as per agreement with MIS. Di~ln~ia Dairy 
under which the Delhi Milk Scheme would not collect milk in the Delhi 
Milk Scheme milk shed area in Gurgaon. Pilkhuwa cenfre +ad to be dosed 
down due to fall in milk collection in the area as also due to proximity of 
Massuri and Guloathi centres where the m'lk collected in thig area could 
b e  conveniently handled. 

[S. No. 35 (Para 4.20) of Appendix 111 to 46th Report 
(6th Lok Sabha)] 

Action Taken 
No comments. 

[Ministry of Agriculture & Irrigation (Deptt. of Agiculturej 
O.M. No. 2-55/77-LD. I, dated 31-7-78] 

Recommendation 
The Public Accounts Committee in their 27th Report (4th I.ok Sahha) 

(April 1968) had recommended that the Delhi Milk Schcnle should find 
alternative avenues of using the buildings of the closed milk collection and 



ch:lling centres and that the machinery available at thesc centres should ix 
transferred early to other places where the new centres were to be set up. 
i n  reply to the recommendation, the Department of fd and Agriculture 
informed the Committee in 1967 that "the plant and machinery installed 
at Bawana, Najafgarh, Bahadurgarh and Alipur wili be shifted to Bhaduf, 
Punhana in Gurgaon District where land has been acquirxl for establkhing 
chill'ng centres and to Mahajan in Bikaner. Since the capacity of Mahajan 
Centre is being planted double that of the other centres two sets of equip- 
ment will be shifted to that place. Plant and machinery has not been 
installed at Sampla. As regards disposal of buildings at Bawana, Alipur 
and Najafgarh, their availability is being intimated to the various Ministries, 
attached and subordinate offices of the Government of Indin and the Delhi 
Administration. On hearing from interested Departments further action 
will be taken." 

[S. No. 36 (Para 4.21) of Appendix 111 of 36th Report 
(6th Lok Sabha)] 

Action Taken 

No comments. 

[Ministry of Agriculture & Irription (Deptt. l ' f  .4~riculture) 
O.M. No.  2-55/77-LD. I, dated 31.7.781 

Recommendation 

It is evident from the Audit 'Report that during the period 1969 tu 1971 
some more chilling centres had been closed. I t  is also seen from the reply 
of the Ministry quoted in paragraph 4.60 of the Report that the proposal 
of the Scheme to set up a Milk Collection and Chillin_c Ccntrc at Mahdjan 
in Hikaner, has not materialised. The Committee regret that despil,: t1.c 
assurances given by the Government to the Public Accounts Committee, 
the milk collection and chilling centres remained closed for four years w d  
lor~ger periods and conclusive action to put surplus plant and machinery 
to  alternative uses was not taken by Milk Scheme. It was only in Agril, 
1974 that a Committee of officers was constituted to go into the question 
of utilisation of the machinery available with the closed milk collection and 
chilling centres. The Committee of Officers submitted its report on ? O L ~  
September, 1974 and recommended the disposal of thz plant and machinery 
quickly as there was little possibility of establishing new centres in the exist- 
ing milk-shed areas of Delhi Milk Scheme. Since the recommendation4 of 
the Committee were based on certain assumptions, the Chairman, Delhi 
Milk Scheme, issued fresh guide-lines to the Committee of Oficers on 26th 
September, 1974 and ordered a review. The Committee again met on 22nd' 
Jmuary, 1975 and submitted another report on 24th Jai~uary, 1975 where- 



in they recommended the utilisation of the plant and machinery for c o w  
missloning of new centres and for strengthening the existing ones. 

[S. No. 44 (Para 4.40) of Appendix 111 to 46th Report 
(6th Lok Sabha)] 

Action Taken 
No comments. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 2-55177-L.D. I, dated 31-7-78] 

Recommendation 
According to the information furnished to the Conmiittee, the Milk 

Collection and Chill'ng Centre at Sonzpat has already been commissioced 
and efTorts are being made to recommission the centre: at Hnliadurgarh a r d  
K l ~ r k h d a .  As non-utilisation of machinery purchxed at w a v y  capital 
cost constitutes a recurring loss, the Committee would lihe the Ministry/ 
Delhi Milk Scheme to ensure that arrangements for proper utilisation of the 
asscts of the closed milk collection and/chilling centres are finalised with- 
out delay and implemented in entirtv. They would also like to impress 
that in future before setting up such centres. Delhi Milk Scheme should 
ensure that raw milk is available in adequate quantity in the areas of collec- 
tion and the centres do have proper handling and chilling capacities. 

[S. No. 39 (Para 4.24) of Appendix 111 to 461!1 Repoit 
(6th Lok Sabha)] 

Action Taken 
The milk collection and chilling centres were closed as indicated helow 

for rcasons indicated against each. 
- 

N I .  \J171.*0 f t h ~  Datr of Reasons for closing Remarks 
Cmtre commissioning the centre - 

I .  i31ha3,~rqarh; . . October, 1962 Due to non-availabi- 
lity of mi lk .  

2.  Alipur . . . 1961-62 Uneconomical 
3.  N~jafqnrh . . 1961-62 operation. Recommissioned in 

Sept., 1976. 
4. Bawsna . . . 1961-62' Recommissioned in 

Nov., 1976. 
5.Sonrpat  . . 1968-69. Recommissioned in 

1974 and thereafter 
temporarily cloaed 
in Jdn., 1977. 

6. K ' l a rkhod~  . 1953-64 Non-availability of milk. 
7. '51n$x . . December, 1962 Only building was 

conrtn~cted. No 
machinery was 
installed due to non- 
availability of milk. 



On the basis of the recommendations of the Committee of Officers, the 
,plant and equipments of closed chilling centres indicated above were utilised 
: by shifting the major plant and equipment at M . C . & G . C: . Kama,  I\.laihura 
and Bikaner. D.M.S. received and cliilled substantial quan~ities of milk at 
these new Chilling Centre; without buying any new equipnlcnt and thcreby 
saved substantial amount involved in buying ncw equipnlents. Besides. the 
above imporlant equ:pment, compressors, boiler, can washcr, cooling iocver 
etc. had also been shifted flom thcse closed chilling centrcs to the function- 
ing chilling centres where these equipments had beconic unscr\iccabls. 

[Ministry of Agriculture 8( Irrigation (Dcptt. of Agricu:tu;t?) 
O.M. NO. 2-55/77-LD. I. tiatcd 3 1 7.781 

Recommendation 

The Committee are surprised to find that Government have not xorked 
,Out the economics of the various milk collect'on and chillin? centre.: set up 
by the Delhi Milk Scheme. In the absence of such an exercise the C'om- 
mittee are unable to understand how the Delhi Milk Schenie cnsurcd that 
the cl!ntres were functioning in the best financial interest GI' Gove:nrneu!. 
In fall ,  the Committee note that except milk collection i~nd ch:llin_r ctnire 
at Ma.thura, all othzr centres were working far below their installed cap:!- 
city. The maximum and minimum utilisation of some centre- during 1476- 
77 has been below economic level. These cases are of ( i )  Masluri ( 5  1 per 
cent a.nd 10 per cent), ( i i )  Niwar (18 per cent and 8 per ccn!). l'il:ln,\ (':!I 
per cmt  and 8 per cent) and Sardhana ( 5 2  per cent and 16 pcr cenr ) .  In 
view c,f the fact that a number of milk collection and chilling zentrcs h*id to  
be clrmd down in the past due to their uneconomic operation, the Cony- 
mittee desire that Government shmld work out economics of all thc centres 
withogt any loss of time and take timely acti.on to improvc the'r wnrkil~g 
where. necessary. It is also proper that Government should clearlv lay 
down policy about location and running centres in consultation with the 

' State authorities and others concerned. 

[S. No. 40 (Para 4.25) of Appendix 111 to 46th Keport 
(6th Lok Sahha)] 

Action Taken 

The milk collection at any particular centre depends on the prici~ig 
polic) and the competitive claims from other buyers. D.M.S. has been 
facing this problem for several years and the private contractor is always 
at an advantagious position vis-a-vis D.M.S, with regard to the prices as 
it docs not have to maintain any strict standards about the quality. More- 

- over, he can fluctuate his prices in the field without making anv rcference 
-to anybody. Whereas in a Government organisation price has to k fixed 



for a certain period and the field staff have to maintain the prices. Although 
D.M.S. has not h e d  any economic levels for the functioning of variow 
chilling centres but from experience it has been taking admipistrative actiom 
from time to time to close down those chilling centres where procurement 
falls below the certain level. During summer, it  is generally a phenomenon 
that availability of milk falls down considerably. DMS possibly closer 
down Centres during summer as there is no other source of supply and 
will have to bear very high cost of over-heads during this period. How- 
ever, DMS is making an attempt to fix some economic norms for the func- 
tioning of these chilling centres. Moreover, since DMS has now decided 
to ultimately procure milk from the cooperatives only, this problcm will be 
solved automatically. Till such time, as DMS switches over to the coopera- 
tives completely for raw-milk requirements, the observations of the Com- 
mittee will be kept in view and efforts made to fix the economic norms as 
suggested. 

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture) 
O.M. NO. 2-55/77-LD. I, dattd 31.7.781 

Recommendation 

The Committee are perturbed over the increasing trend in sourage of 
milk as they note that it has increased from 26.98 lakh litres in 1971-72 
to 58.52 lakh likes in 1975-76. The reasons adduced for the sourage 
of milk are prolonged interruptions in power supply at milk collection 
and chilling centres and break-down of vehicles etc. The Committee note 
that the Delhi Milk Scheme has since taken remedial measures in this 
regard by providing generators in all the Centres and additional milk 
tankers for transportation of milk to the Central Dairy. Since sourage of 
milk reduces to that extent the availability of pasteurised milk, the Corn- 
mittae need hardly emphasise that concerted measures should be taken 
to ensure that the precentage of sourage of milk with reference to the total 
procurement is kept to the minimum or at least to the norms which may 
be determined on the basis of past experience of normal years. 

[S. No. 41 (Para 4.39) of Appendix Ill to.46th Report (6th 
. .  Lok Sabha)]. 

The recommendations of the Committee have been noted and aU 
possible efforts are being made to reduce the incidence of sourage. In 
fact, it has been already laid down that not more than 10% of the total 
srtpplie~ as may be accepted sourage from the Cwperatives of Rajasthan 
and U.P. 

wnistry of Agriculture & Irrigation (Deptt. of Agriculture) 
O.M. No. 2-55/77-LD.1, dated 31-7-78]. 

2696 LS-3 , .  . . . . 



' The Committee are distreJsed Zo note that an account of inadeqna'tt 
capachy of handling of sour skimmed milk (mitk left after separating the 
fat ifor production of ghee), the Delhi Milk Scheme had to sell 6.57 la'kh 
litres of wur skimmed milk in 1973-74 and 22.23 l a b  litres in 1934-75 
and 36.73 lakh litres in 1975-76 to outside parties accbrditlg to contracts 
entered with them. Since the sale of butter milk powder fetches a higher 
price than sour skimmed milk, it is but proper that the Ministry should 
examine the feasibility of acquiring additional capacity for milk drying 
so that more sour skimmed milk is converted into butter milk powder. The 
Committee would like to be informed of the action taken in this behalf. 

~[s. No. 42 (Para 4.38) of Appendix I11 to 46th Report (6th 
Lok Sabha)]. 

Action Taken 

The incidence of sourage has decreased considerably during the last 
2 years and D.M.S. was not required to sell any sour skimmed milk dur- 
ing these years. Any such problem is not anticipated in the future, as 
DMS has the required capacity to handle sour milk and it is within its 
capacity for processing and converting it into Butter Milk Powder. 

m i s t r y  of Agriculture & lrrigation (Deptt. of Agriculture) 
O.M. No. 2-5 5/77-LD.1, dated 3 1-7-78]. 

Recommendation 

The Committee would like to point out that one of the Dah4cs M/s. 
Dalmia Dairies Bharatpur have increased the intake of sour skim&! milk 
by nearly 9 times in 1975-76 as compared to 1974-75. The Committee 
wouM like the ~inis t r~/Tjeihi  Milk Scheme to find out as to  h& this and 
ofher processing Dairies who purchase sour skimmed milk are able to 
utilise it b economic advantage with a view to see whether by providing 
some additional/balancing equipment the Delhi Milk Scheme m l d  not 
utilise the entire or at least the bulk of sour milk for processing, thus 
cutting down on the lkses. 

[S. No. 43 (Para 4.39) of Appendix 111 to 46th Report (6th 
Lok Sabha)]. 

A d *  Taken 
I 

D.M.S. is primarily a fluid milk dairy. It is not though desirable ta 
handle so& milk alongwith good milk, but whenever some qUa&ty &" 



dk gets sour, it is converted into casein for which adequate arrangements 
exist in the D.M,S. 

w i s t r y  of Agricu1,ture & Irrigation (Dcptt. of Agriculture) 
O.M. No. 2-55/77-LD.1, dated 3 1-7-78]. 

Recommendation 

I t  is not clear to the Committee as to how sour milk is purchased by 
the Delhi Milk Scheme specialIy when it has been stated that there is not 
enough capacity available to handle even the milk which turns sour either 
m the process of collection or transport. This aspect needs to be gone 
mto with a view to see that sour milk is not purchased unless it is abs* 
lutely wsential and economic to do  so in the overall interest of the plant. 

[S. NL). 44 (Para  4.40) of Appendix I11 to 46th Report (6th 
Lok Sabha)]. 

Action Taken 

It  is true that the D.M.S. should not buy any sour milk, but taking 
into account the practical difficulties involved in the business of procure- 
ment of milk, purchase of sour milk upto a certain extent becomes abso- 
lutely essential, as otherwise the supplier may lose the sour milk and it 
will be national loss if it is not processed in the Dairy which has the 
facility to process the sour milk. In fact, this is a universal problem, 
and all dairies have to face this problem in the country. Ry constant 
efforts, one can only reduce the percentage of sourage which has always 
been attempted. In fact, during the last 2 years, the total sour milk re- 
ceived by D.M.S. is well below 10% for which there is capacity to handle. 
Now we have switched over to the Cooperatives for a major portion of 
our requirement of milk supplies and we have been insisting on limiting 
the sourage within the limits of 10%. 

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture) 
O.M. No. 2-55/77-LD.1, dated 3 1-7-78]. 

The Co~nmittee are also perturbed to find that the losses of fat nvd milk 
in transit from Bikaner Centre to the Central Dairy were much bighcr than 
those sustained in orher Centres. The average loss of fat in trans~t from 
Bikaner Centre was as high as 4.47 per cent in 1972-73 compared to 0.79 
per cent from other Centres. Similarly, the average loss of milk in transit 
&om Bikaner Centre whs 2.12 per cent in 1972-73 while the avet'age loss 
of milk in transit from other Centres was 0.14 per cent. This dcculv indi- 
cates the uneconomic working of the Centre then. Losses of fat and milk 



had, in fact, occurred earlier also and this Committee in their 6th Report 
(Fifth Lok Sabha) (1971-72) had stressed the need for conducting an inves- 
tigation of the circumstances leading to the extraordinary losses in transit 
during 1968-69. No worthwhile action appears to have been taken by the 
Ministry in this regard. However, in January 1972, a Committee ot Offi- 
cers was appointed by the Chairman, Delhi Milk Scheme, to probe into 
the losses of milk in transit from Bikaner Centre. This Committee of 
Officers had very adversely commented upon the functioning of the Bikaner 
Centre including the role of the officers responsible for the execution of 
the job. The Committee are surprised that though the report was submitted 
by the Committee of OBicers in August 1975 till now no conclusive action 
appears to have been taken in pursuance of the observation made by it. 

So far the concerned officers have only been asked to furnish the neces- 
sary explanations/clarifications. The Committee would like the Ministry/ 
DeIhi Milk Scheme to finalise all actions on the report without loss 

of further time and apprise this Committee of it together with the steps 
taken to avoid recurrence of such situations in future. 

[S. No. 46 (Para 4.83) of Appendix TI1 to 46th Report (6th Lok Sabha)] 

Action Tslrea 

D.M.S. is not procuring any milk departmentally from Biknner w.e.f. 
1G9-76. In fact, the scheme is not having any departmental procurement in 
Rajasthan at all, and the entire milk from Rajasthan is being supplied through 
Rajasthan milk cooperatives. However, milk is being processed depart- 
mentally from some parts of U.P., Union Territory of Delhi and Hvyana. 
Fat losses and milk lost during transit from Chillk~g Centres to the Central 
Dairy are well within the norms fixed, and whenever such norms are exceed- 
ed at any Chilling Centre necessary action is being taken against the mn- 
cerned officials. Norms fixed for such losses are as follows:- 

A. Fat  losses . . . . '1% 

B. SNF losses . . . . uvto 30 qtls=o.75% 
31 qtls t o  roo qtl-o.50% 

Tor qtl; rq 259  qtls=o.30% 
These m s  are under constant review, and attempts are being made to 

revise these norms to lower limit to further minimise losses. 

Ministry of Agriculture & Trrigation (Deptt, of Agriculture) O.M. 
No. 2-55177-LD. I, dated 31-7-78] 

Recornmenhation 

To their great surprise the Committee have learnt from a note furnished 
by the Mlaistry of Agriculture and Imgation (Department of ,\griculture) 
on 7 May, 1977 that the Bikaner Centre had been closed since 9 Septem- 



bcr, 1976 as during the course of evidence no indication about the likely 
closure of the Centre was given by the representatives of the Ministry and 
the Delhi Milk Scheme. What has surprised the Committee more is the fact 
that the closure of the Centre has come at a time when it had shown somo 
improvement in the procurement of milk which had picked up : ~ o n l  47.82 
lakhs litres in 1974-75 to 64.33 lakh litres in 1975-76 and the avcrage loss 
of milk and fat in transit had gone down to 1.01 per cent and 2.78 pcr cent 
respectively. The Committee would, like to be apprised of the ~mperative 
reasons which prompted the Government to close down the Bihaner Centre 
and the alternate arrangement\ made in this regard. 

[S. No. 47 (Para 4 84) of Appendix 111 to 46th Report 
(6th Lok Sabha)] 

Action Taken 
The departmental procurement which was the only source of supply LO 

D.M.S. initially had to be gradually replaced by the milk supplied by 
various milk cooperatives in the milk shed areas of D.M.S. The 'Rajasthan 
milk cooperatives started supplying milk to the D.M.S. w.e.f. 1st Apnl, 1974, 
and as and when they went on strengthening their field organisatims, D.M.S. 
was asked to withdraw from those areas gradually. It is under these 
circumstances that D.M.S. had withdrawn departmental procurement from 
Bikaner w.e.f. 10-9-76. In fact, DMS has now withdrawn from all areas 
of Rajaslhan, and Rajasthan milk cooperatives have been supplying the 
D.M.S. reasonable quantities of milk from areas DMS has withdrawn. 
Similarly, U.P. cooperatives have also been pressing DMS t~ withdraw 
departmental procurement from U.E. area, but so far performance of U.P. 
cooperatives in supplying reasonable quantities of to DMS has not been 
very satisfactory. However, DMS may ultimately have to withdraw depart- 
mental procurement even from U.P. as and when U.P. Cooperatives are ln 
a position to supply DMS much adequate quantities of milk. 

[Ministry of Agriculture and Irrigation (Department of &gicuIture) 
O.M. No. 2-55177-LD.1, dated 31-7-78] 

The Committee are perturbed to find that loss of fat and milk in pro- 
casing at the Central Dairy had been much more than the norms fixed by 
the Dclhi Milk Scheme. It is noted that the actual percentage of loss of 
fat in excess of the norms was 3.8 per cent in April to September and 4.6 
pet cent in October to March in 1970-71, 4.5 per cent in 1971-72 and 4.8 
per c a t  in 1972-73. The reasons for the increase in the fat losses as 
explained by the Delhi Milk Scbeme are; (i) increased use of butter oil for 
rCconstiMion of milk an account of decline in availability of raw-milk; 
Cii) grogressive decline in the condition and perfonnrnce of milk handling 



machinery; (iii) leakage of butter oil from tins during transportation; and 
(iv) sticking of butter oil to the side of tins while pouring out in the hoppers. 

[S. No. 51 (Para 4.88) of Appendix 111 to 46th Report (6th Lok Sabha)] 

Action Taken 

No comments are needed. 
[Ministry of Agriculture and Irrigation (Department of Agriculture) 

O.M. No. 2-55177-LD.1, dated 31-7-78] 

Recommendation 
The Committee had been informed during evidence that despite taking 

a number of measures, such as replacement of plant :md machinery, better 
handling of butter oil in consultation with the National Dairy lkvelopment 
Board, daily checks at village levcl and cross-checks at headquarters, import 
of Row-metres to give an actual idea of fat etc., losses, continued to occur 
and the Kational Dairy Research Institute is carrying certain trials and 
are working on the problem. The Committee feel that bntional Dairy 
Research Institute should have been asked to thoroughly investigate and 
suggest remedial measures in this regard. The Committee would like the 
Ministries/Delhi Milk Scheme to place before NDRT all the facts and figures 
leading to loss of fat and milk in various stages of processing so that the 
problem is studied thoroughly and suitable solution found without further 
delay. The Committee hope that after the problem is resolved, necessary 
guidelines would be laid down for application of the results of study. The 
Committee would like to be informed. of the necessary steps taken in this 
regard so as to reduce losses both in fat and milk, to the minimum. 

IS. No. 53 (Para 4.90) of Appendix I11 to 46th R e p ~ r t  (6th Lnk Sabha)] 

Action Taken 

The entire question of fat and snf losses in the Central Dairy has been 
examined by officers of DMS who has visited some other dairies in the 
country like Calcutta, Bombay, Anand in this regard. DMS is In the process 
of finalising the norms of such losses in the Central Dairy on  he basis of 
experience in D.M.S. at3 well as the experience of the above mentioned 
dairies in the country. DMS is also requesting the NDDB to study its 
problems and suggest various measures to keep these losses to :he minimum, 
also to suggest norms for such losses. It  is felt that NDDB will be a better 
agency to approach than the NDRI for this purpose. 

W i s t r y  of Agriculture and Irrigation (Department of Agricuftute) 
O.M. No. 2-55177-LD.1, dated 31 -7-781 , 

, , 



The Committee are unhappy to note that the maintenance of tat utilisa- 
tion account has been dispensed with from December, 1973 on account of 
paucity of staff. The Committee do not accep this plea and would like to 
stress that since the compilation of this important data helps in determining 
the quality of milk, it is imperative that this &odd be maintained properly 
and regularly. 

[S. No. 54 (Para 4.91) of Appendix 111 to 46th Report (6th Lok Sabha)] 

Action Taken 
The suggestion of the Committee has since been implemented, and data 

regarding fat utilisation are being maintained w.e.f. July, 1975. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
G.M. No. 2-55177-LD.1, dated 31-7-78] 

Recommendation 

The Committee are perturbed to note that against the norm of 1 per cent 
of breakage of bottles, the actual breakage of bottles has becn constantly in 
exceqs of the norms and showed a rising trend in 1970-71 onwards. It is 
noted that the percenta?~ of breakage in excess of norm has progressively 
risen from 0.08 per cent in 1970-71 to 0.65 per cent in 1974-75. The 
reasons for breakage of bottles are stated to be progressive decline in the 
condition and performance of bottling plant and equipment. unsatisfactory 
condition of flooring, careless handling bv the workers malpractices, pilfe- 
rages etc. Since the hrealcage of bottles has heen both imide the D a i ~  
and enroute to and from Depots, the Committee would like the Delhi Milk 
Scheme authorities to maintain separate figures for breakages of bottles both 
at the Dairy and Depot levels so that the losses are analysed for suitable 
remedial measures. The Committee also desire that separate and revised 
norms may be fixed for breakaees during both these processes in the light 
of past experience. 

[S. No. 55 (Para 4.92) of Appendix TIT to 46th 'Report (6th Lck Sabha)] 

Action Taken 

DMS is maintaining separate figures for breakage of bottles both at 
Dairy and outside the Dairy as suggested by the Committee. T t  is also 
currently engaged in an exercise to fix norms for breakages during both 
these processes, and it is hoped to finalise these norms shortly. 

[Ministry of Agriculture and Irrigation (Department of ~gricu1turei 
O.M. No. 2-55/77-LD.1, dated 31-7-38] 

I 



The Committee note that average consumption of steam coal, chlorine 
m d  caustic soda varied widely during 1969-70 to 1973-74. No s3tisfactory 
explanation had been advanced for this variation. The Comm;ttee desire 
that a thorough study should be made regarding utilisation of these items 
and norms fixed by the Delhi Milk Scheme at the earliest in consultation 
with experts. The Committee need hardly emphasise that dl out efforts 
should be made to effect economy and savings in the consumption of steam 
coal, chlorine and caustic soda so as to reduce losses. 

[S. No. 56 (Para 4.99) of Appendix 111 to 46th Report (6th Lok Sabha)] 

DMS is planning to undertake renovation programme for all :he equip- 
ment and machinery installed in the Central Dairy in D.M.S. The original 
m d  other leading manufacturers have been invited to study equipment and 
machinery, and suggest various measures which should bc undertaken to 
renovate equipment and machinery. These manufacturers have also been 
requested to advise on the ways to minimise the use of steam-coal, caustic 
soda, electric power, water and various other items. However, as suggested 
by the Committee, DMS is also requesting NDDB to study these problems 
in addition to the other problems mentioned in para 4.90. 

Wistry  of Agriculture and Irrigation (Department of A~riculture) 
O.M. No. 2-55/77-LD.1, dated 3 1-7-78] 

The Committee regret that Government/Delhi Milk Scheme have ,not 
maintained statistics regarding average consumption of steam coal, chlorine 
and caustic soda from 1974-75 onwards. Since such statistics are vital for 
rscertaining the rate of consumption of these articles over a given number 
d units as also for the purpose of provisioning of their supply etc., it is 
suggested that such statistics may be maintained. 

[S. No. 57 (Para 4.100) of Appendix III to 46th Report (6th Lok Sabha)] 

The recommendations d the o o m m ~  have been implemented and 
D M  ia now maintaining statbtica regarding cansumption 04 stcam-coal, 
ELlorine and caustic soda over a $yea nmnbm d units in the Central Dairy. 

~Whbtfy d Agriculture and Imgation @spartmc~t of Agriculture) 
O M  No. 25Sj77-LJD.1, datbd 31-7-78], 



The Committee have been informed that the Government have under 
consideration the various systems of distribution of milk, viz ( i)  Polythe- 
lene pouches and (ii) Tetra Pak, which are at present in vogue in most of 
the advanced countries. In India, Tetra Pak system is not in vogue any- 
where at present. The Polythelene Pouch system is, however, being tried in 
Madras and Bombay. In this connection, the Committee on Public Under- 
takings have already recommended in their 83rd Report (Fifth Lok Sabha- 
April, 1976) that "the proposal to market Tetra Pak milk along with other 
systems of marketing nvli  ishich, it is stated, will increase the shelf life of 
miUr and open city markets all over the country to the rural produced milk, 
deserve a second look. They suggest that the proposal may be :tudind again 
in depth and its economics, utility and consumer acceptability evaluated with 
a view to arriving at an early decision in the long range and the larger 
interests of the producers and consumers of milk." Regarding aztior! taken 
on the above recommendation the Committee have been informed by the 
representative of Government during evidence that "we have gone into tha 
techno-economic aspects of the three distribution systems and we have come 
to the conclusion that this proposal (Tetra Pak system) must be revived and 
we are doing our best to have it processed quickly." The Committee hope 
that a decision in the matter would be taken without loss of further time. 

[S. No. 59 (Para 5.43) of Appendix I11 to 46th Report 
(6th Lok Sabha)] 

Action Takem 
A decision to introduce Tetra Pak in the country has been taken. In 

this connection, the proposal of the Indian Dairy Corporation to set u p 3  
Paper Lamination Plant for use in Tetra Pak system has been approved by 
the Government. 

[Ministry of A-griculture and Irrigation (Department of Agrkulture) 
O.M. No. 2-55177-LD.1, dated 3 1-7-78] 

The Committee would also like the Government to examine whether 
instead of introducing one flat system in the whole city, it would not be 
better to introduced different systems, in the first irqstance, taking into 
account the overall preference of the people in each locality/area. The 
Committee on Public Undertakings in their above report have also urged 
that whatever system is chosen for any locality, it should be operable at  
the maximum of efficiency with the minimum of overheads so that milk of 
good quality is available to the common man at the most competitive prices 

[S. No. 60 (Para 5.44) of Appendix IIl to 46th Report 
(6th Lok Sabhs)T 



Action Tsken 
At present, Delhi Milk Scheme is distributing milk in bottles and in 

.bulk in cans. The latter system is adopted for supply to bulk institutions 
like hospitals, schools, canteens, military units, etc. Additionally, the 
Mother Dairy, Delhi is supplying milk through vending booths and in poly- 
thylcne pouches. Thc fat contents of milks as also their prices sold through 
the different system vary to suit consumer preference. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
0. M. No. 2-55/77-LD. I, dated 31-7-78] 

Recommendation 

The Committee note that about 1000 to 1900 bottles are returned by 
the depots unsold every day and that in this process the milk turns sour 
and has to be converted into a product as otherwise it would result in loss 
of fat. 7 he Committee would urge that a depot-wise record may be main- 
tained of the bottles returned unsold by the depots daily so that the posi- 
tion is reviewed every week and future supplies are made to the depots on 
the basis of an average number of bottles, issued during the previous week. 

[S. No. 61 (Para 5.45) of Appendix 111 to 46th Report (6th Lok Sabha)]. 

Action Taken 

The returns of milk bottles from the milk depots is watched daily and 
in case the return of unsold bottles continues for 3 days at a particular milk 
depot, the supplv of milk is reduced proportionately. 

[Ministry of Agriculture & Trrigation (Deptt. of Agriculture) 
0. M. No. 2-55/77-LD. I ,  dated 31-7-78] 

The Committee are distressed to note that no proper and up-to-date 
record wiis maintaimd of the total number of live tokens depot-wise, nor 
was any exercise made upto October 1973 to assess the number of tokens 
presented for drawal of milk $0 as to determine the requirement of milk 
for each depot in the context of over all supply. The wide disparity bet- 
ween the two sets of figures is evident from the fact that the total number 
of tokens issued by Delhi Milk Scheme was 4,49,860 upto 31st March, 
1972, 439,201 upto 31st March 1973 and 4,63.944 upto 31st March. 
1974, but the survey conducted in AuptlSeptember 1973 and October 
1974 placed the number of tokens in circulation at 2,92,778 and 2,70,052 
respectively. 

!$,,NQ. 62 (Para 5.46) of Appendix Il l  to 46th Report (6th Lok Sabba)]. 



Action Taken 

The number of tokens that are actually presented at the Milk Depots 
vary, not only from season to season, but also from day to day, as many 
customers do not draw milk every day for one reason or the other. During 
the censuq surveys, the actual number of tokens presented at the depots 
are counted and as such all the tokens wanted arz not presented on the days 
on which the census is taken cannot be taken into account. 

From October, 1973 onwards an elaborate & intensive drive has been 
carried to cross-check all the milk tokens with ration cards and other 
authentic documcnts, as a result of which, a number of tokens were seized/ 
cancelled further, with the reserialisation of the tokens, fake tokens h a w  
been cancelled. This has also resulted in variation in actual number of 
tokens in circulation. 

[Ministry of Agriculture iYc Irrigation (Deptt. of Agriculture) 
0. M. No. 2-55/77-LD. I, dated 31-7-78] 

Recommendation 

'The Committee note that for issue of milk tokens the= are already 
1,20,249 applications pending with the Delhi Milk Scheme as on 31st 
March, 1976. Whereas the oldest applications pending in the general cate- 
gory relate to November 1969. the applications pending in other categories 
are as old as Novemher 1971 /March 1972. No rzview of the applications 
has bccn carried out sincc February, 1972. The Committee suggest that 
while issuing milk tokenc. the rcquirements of at least those of the applicants 
who are not in possession of any token SO far and who belong to weaker 
sections ol the societv should he home in mind. 

IS. No. 63 (Para 5.47) of Appendix 111 to 46th Report 
(6th Lok Sabhal] 

Action Tslren 
The applications pcnding on the waiting list for the issue of milk tokens 

upto March, 1977 have already been finalised and tokens were issued to 
those who were not in possession of milk tokens in any shift. 

[Ministry of Agriculture & Irrigation (Deptt. of Agriculture) 
0. M. No. 2-55/77-LD. I. dated 31-7-78] 

The Committee note that with effect from December 1974 a depot- 
wise register indicating tlie changes in the quota of supply on account of 
Csuc of hew tokens has been introduced. They trust that a suitable p r e  
cbdurc Could be evolved to ensure that these registers are maintained 



properly and are scrutinbed frequently by senior officials, who should sign 
the registers after perusal and scrutiny. 

IS. ru'o. 64 (Para 5.48) of Appendix 111 to 46th Report of P.C.A. (6th 
Lok Sabha) 1 

Action Taken 
The register showing the changes to be effected in the quota of the sup- 

ply on the issue of milk to them is being kept properly and is regularly 
scrutinised. 

[Ministry of Agriculture & lrrigation (Deptt. of Agriculture) 
0. M. No. 2-55177-LD. I, dated 31-7-78] 

The Committee are distressed to learn during evidence that Scheme had 
detected some cases where the milk was found to have been sold at a p m  
mium of 25 to 30 paise a bottle and that in such cases tokens were cancelled 
and the depot staff removed from service. The Committee need hardly 
emphasise that systematic measures may be taken to improve the working 
of the depots so as to ensure that the distribution of milk right from the 
stage the bottles leave the Central Dairy to the stage of their final distri- 
bution at the depots is free from tint of any malpractice. 

[S. No. 65 (Para 5.49) of Appendix I11 to 46th Report (6th Lok Sabha)]. 

Action Taken 
The sealing of the milk tokens in the Home Delivery system has been 

suspended w.e.f. 1-8-76 as DMS has no control over the Home Delivery 
Agents and numerous complaints were being received about the malprac- 
tices on their part. This has however been curbed to a m t  extent by 
checking all the Home Delivery Lists with Ration Cards, as a result of 
which tokens for a quantity of 22000 litres have been cancelled and supply 
reduced. 

Muistry of Agriculture & Imgation (Deptt. of Agriculture 1 
0. M. No. 2-55/77-LD. I, dated 31-7-78? 

The Committee have been informed that there are 30 to 40 problem 
&pots where the anti-social elements arc active. The Committee an happy 
b note that with the formation 4 Advisory Committees of the npreecnta- 
rives of tbe token holders the pisition has stabili.4 and the various prob- 
kms in a large number of depw haw r! sosolvd. The Committee w d ,  
Larrevw like to impre.9~ that fiAd afficcrs and other senior otticiala of tho 



Scheme should pay visits more frequently to such depots and enlist tho 
active assistance of the Advisory Committees for better distribution d 
milk and nipping all irregular practices in the bud. 

IS .  No. 66 (Para 5.50) of Appendix I11 to 46th Repart of P.A.C. (6th 
Lok Sabha)]. 

Action Taken 

The Field Officers with the help of the depot Advisory Committees are 
able to regulate the proper distribution of milk. 

[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55177- 
LD. I dated 31.7.781. 

Recommendation 

The Committee are concerned over the increasing trend of complaints 
received by Delhi Milk Scheme. They note that the number of complaints 
has increased from 843 in 1969-70 to 2131 in 1975-76, though it has 
slightly come down to 2019 in 1976-77. The Committee cortsider that 
the number of complaint$ would be much more as it is well known that 
most persons do not go the extent of formally mording a complaint in 
writing. The complaints broadly relate to non-supply of milk to token 
holders, unauthorised supply of milk to non-token holders, late opening and 
early closure of depots, rude behaviour, black marketing, back door supply, 
change of seals of milk bottles. non-returning of balance money, etc. What 
has surprised the Committee more is the fact that in spite of such a large 
number of registered complaints, no effective procedure appears to have 
bccn evolved to deal with them systcniatically or conclusively. 
,IS. Yo. 71 (Para 5.51) of Appendix 111 to 46th Report (6th Lok Sabha)]. 

Action Taken 
' I  hc complaints received from thc public are properlv dealt with and 

action is taken against the defaulting depot staff. 

'[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77- 
LD. I dated 31.7.781. 

What has distressed the Committee more is the fact that the Delhi Milk 
Scheme has to compile d:~ta with them relating to total routekilometers 
involved. route-kilometers required to be performed per van, number of 
depots to be served per van and the actual devlnyment of vans. Ths 
Committee are unable to understand as to how in the absence of these vital 
details, the Scheme is able to keep a careful watch on deployment of the 



rthiJes to the best interests of the Undertaking and keep an e&ective chtcP 
on the operational and maintenance cost of the vehicles. f i e  Colnmitteb 
would like this matter to be gone into in depth by the Scheme/Ministry With 
a \kw tt3 provide institutional checks on the operational and maintenance 
cost of the vehicles, and to take effective measures for their optimum utilisa- 
tion. The Committee would like to be informed of the concrete measures 
taken in pursuance of these recommendations within six months. 
[S. No. 73 (Para 5.57) of Appendix I11 to 46th Report (6th Lok Sabha)]. 

Action Taken 

The observation made by PAC is noted. In fact, DMS has already got 
a compiled data with effect from May, 1978 with regard to route Ktn 
involved and route Krn required to be performed per Van besides the 
number of depots that each van is required to serve. DMS is constantly 
reviewing this data because it has to adjust various depots from time to 
time in each route depending upon the increase/decrease in workload for 
each depot. It is also conscious of providing institutional checks in opera- 
tion and maintenance cost of the vehicles besides the optimum utilisation 
of each vehicle. In fact, it has associated the manufactures of the vehicles 
in this regard, and a team of engineers from TELCO and Ashok Laylaild 
are studying the problems, and they are likely to give their recommendations 
shortly i2 this regard. All efforts are being made and will also be made to 
implement the suggestions of the committee. DMS will also constantly 
review it any additional measures are also to be taken in the light of our 
experience. DMS is finalking the institutional checks which should be 
taken, and the same are likely to be implemented by the middle of July, 
1975. 

[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77- 
LD. I dated 31.7.781. 

Recommendation 
The Committee find that the estimated cost of production of milk has ri- 

sen year after year as compared to its sale price. They note that standardised 
milk ( 5  per cent fat) was sold upto 9 October 1971 at 116 paise per litre 
as against estimated production cost of 119.20 paise per litre. Similarly, 
tonad milk ( 3  per cent fat) was sold at 84 paise per litre against estimated 
production cost of 99.65 paise per litrt in 1972-73. Double toned milk 
11.5 p r  cent fat) is being $old with effect from 5 November 1973 at 70 
paise per lim as against estimated production cost of 86.02 paise pcr 
litrt in 1972-73, 109.29 paise per litre in 1973-74 and 128.96 paise per 
Etre in 1974-75. Similarly, special toned milk (3.5 per cent fat) is at 
present on sate at 130 paise per litw against its estimated production cost 
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of '  153.49 paise per litm in 19.7475. The:1Committee are however sur- 
pkisled -to note the elarming increastt in the estimated cost of production 
(Mutling tost  of procurement) of milk during 1976-77, as they find 
that these costs have increased to Rs. 180.84, 154.48, 190.91 per litre of 
toned milk, double toned milk, special toned milk respectively. As has 
been appointed out by Audit, the selling prices of various types of milk fixed 
in February 1969 had not been revised by Government in the interest of 
wnsumcrs tdl 5 November 1973 except for a marginal reduction of 0.5 
per cent in the fat content of standardised milk in October 1971. The 
Committee find that even the prices that were fixed in November 1973 were 
on the basis of estimated and not actual cost of production. 

[S. No. 74 (Para 5.68) of Appendix I11 to 46th Report (6th Lok Sabha)]. 

Action Take. 

No doubt actual cost of milk and milk products is not being worked 
out by D.M.S. but the estimated cost is worked out on the basis of latest 
availaBle proforma accounts, budget for the =levant years and trends of 
income and expenditure item. Periodical review of the estimated cost is 
also made after W g  into consideration the prices of various inputs such 
raw milk, S.M.P. & B.O. The fat loss in process is now being taken as 2 
per cent. 

[Ministry of Agri. & Irrigation (Dcptt. of Agriculture) O.M. No. 2-55177- 
LD. I, dated 31.7.781. 

Recommendation 

The Committee are distressed to note from the observations of the 
Audit that in the absence of compilation of actual cost for each grade of 
nulk and milk products, the autbenticity of the estimated cost adopted as 
the basis for fixation of sale price could not be verified. It was also noticed 
by .the Audit that the estimated cost compiled by the Schemes was under- 
estimated on account of the fact that (i) no periodical review of the esti- 
mated cosi was made in the light of pracurement prices of raw material 
which showed continuously an upward trend, and (ii) the fat lose in process 
was taken at 1 per cent whereas the norm fixed was 2 per cent and the 
actual loss was still higher. 
[S. No. 75 (Para 5.69) of Appendix I11 to 46th Report (6th Lok Sabha)]. 

Action Taken 
No doubt, exact coat of milk and milk products is not being workd. 

out by D.M.S., but the estimated cost is worked out on the basis of latest 
available proforma accounts, actual trend of expenditure of the concerned 



merits. Further, it would be relevant to mention that periodical rev& 
of the estimated cust is also being undertaken after taking into considera- 
tion escalation of prices of various inputs such as raw milk, skimmed milk 
powder a i~d butteroil as and when it arises. The prices of t o d  milk, 
ghee and butter were accordingly revised upward w.e.f. 2nd May 1978, 
3rd November, 1977 and 3rd March, 1978 respectively. 

While conipiling the estimated cost of both milk and milk products, the 
base factor oi fat loss in process has since been revised and is being adopted 
ai the rate of 2 per cent, which is the standard and fixed norm, instead of 
1 pcr cent, which was being followed earlier. 

Ihlinistry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55177- 
LI). I dated 31.7.781. Q f  .,$ 

Recommendation 
Thc Committee regret to note from the Audit Para that although the 

Delhi Milk Scheme has a Cost Accounts Branch, preparation of Cost 
Sheets was discontinued from 1969-70 and instead, estimated cost is being 
compiled since then after taking into account ad hoc increases over tho 
cost for 1968-69. The Committee would like the Government to investi- 
gate as to why the preparation of Cost Sheets was discontinued and how in 
the aSsence of compilation of actual cost for each grade of milk and mill 
products, the Delhi Milk Scheme are in a position to fix the sale prices ot 
milk and milk products. The Committee feel that costing is particular- 
ly necessary for ghee, and other dairy products, like Ice cream, Butter etc., 
and that there should be no occasion for loss in their production. Tbe 
Committee would like to have a detailed explanation for the lapses and 
the remedinl action that is contemplated. 

IS. No. 76 (Para 5.70) of Appendix 111 to 46th Report (6th Lok Sabha)]. 

The cost sheet from 1969-70 could not be compiled as the accounts for 
the year 1969-70 had to be revised and where certified as late as 2/72. This 
resulted in late preparation and late certification of the later year's accounts. 
No useful purpose would have been served in case the cost sheets would 
have been compiled after the certification of accounts as their compilation 
would have been of historical importance only. DMS has of course bten 
preparing cost sheets from 1 973-74 onwards in respect of procurement, 
proassing distribution and administration overheads based on the proforma 
accounts of DU9 for the relevant years but the detailed working could 
not be made for reasons stated above. DMS has now been able to compile 
the Proforma Accounts for the year 1976-77 well in time and it b ex- 
pected that the detailed cmt sheet for the year 1976-77 wiU be submitted 
to audit. 



Further, it may be mentioned that a detailed procedure of cost account- 
ing system has since been drawn up in the shape of cost mama1 and the 
question of implementation of the same is under active consideration by 
DMS. The revised and fool-proof costing system, it is expected, would be 
introduced in course of next few months. 
[Ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55177- 
LD. I dated 31.7.781. 

Recommendation 

The Committee have been informed during evidence that there was a 
proposal to revise the sale price of milk in May, 1974 but nothing was done 
in this direction as Government felt that any increase in the price of milk 
would create a c h i n  reaction resulting in all-round increase in the price of 
all items of milk and milk products. Instead, the fact content of special ton- 
ned milk, which is the main supply to consumers, was decreased from 3.5 
per cent to 3 per cent to meet part of the losses incurred by the Delhi Milk 
Scheme. The Committee note that in spite of that, the estimated cost of 
production of special toned milk increased from 130.06 paise per litre in 
1973-74 to 153.49 paise per litre as against the sale price of 130 paise per 
litre in 1974-75. The Committee desire that the whole question of fixation 
prices of milk may be examined thoroughly so as to analyse the reasons for 
the i n k ~ a s e  in the cost of processing and distribution of milk and take 
remedial measures to minimise them. 

[S. No. 79 (Para 5.73) of Appendix 111 to 46th Report (6th Lok Sabha]. 

Action Taken 

The table below indicates the break-up of Cost during 1973-74 and 
1974-75. 

PAID P. LT. 

Particulars 

Other ovelcheada , . 4' 47 6 .50  45' 41 

Purchan price of milk . . Rs. 130.00 per qtl. Ra. 158.55 21.96 

---. - .- - Pa qd.  --- -- 
It will be seen that in 1974-75 there w,as an increase all round. The 

increase was due to heavy increase in prices on all sides. The increase in 
processing and distribution by about 17.36 per cent and 17.31 per cent is 
attributable. 



(a) increase in laboratory charges. 
(b) increase in salaries and wages due to recommendations of 3rd 

Pay Commission and grant of additional D.A. 
(c) consumable stores due to increase in cost of oil, petrol etc. 

Distribution 

(a)  Transport charges. 
(b)  Salaries of Wages (as above). 

Every effort is being made to rninimise the cost. 

ministry of Agri. & Irrigation (Deptt. of Agriculture) O.M. No. 2-55/77- 
LD. I dated 31.7.781. 

Recommendation 

The Committee are distressed to note that the Delhi Milk Scheme, which 
was expected to function on 'no profit no loss' basis has been incurring 
losses year after year since its inception except during 1969-70 and 1970-7 1. 
The cumulative loss upto 31 March, 1974 after adjusting the profits earned 
in 1969-70 and 1970-71 amounted to about Rs. 7.05 crores. The loss 
during 1974-75 and 1975-76 was Rs. 4.14 crores and Rs. 5.77 crorcs (sub- 
ject to Audit) respectively. Though the accounts for 1976-77 are stated to 
be under compilation, the Committee feel that the losses during 1976-77 
will be greater as compared to earlier years as the cost of production 
(including cost of procurement) of milk was significantly higher during this 
year, while the sale price of milk was stationary. Expressing anxiety over 
the losses, the Committee in their Sixth Report (Fifth Lok Sabhl-1971-72) 
had hoped that with the increase in turnover and better control over expendi- 
ture, losses would be wiped off and the Scheme would be able to function 
on a 'no profit no loss' basis. The Committee are unhappy to point out 
that precious little has been done by the Government during all these years 
to reduce the losses. Accord i~g  to audit, losses were inter alia contri- 
buted by un-economical working of the Bikaner Centre and high percentage 
of loss of fat and milk in process at the Central Dairy, excessive breakage 
of bottle, higher incidence of cost of collection on account of slnder-utilisa- 
tion of the capacity of a number of milk collection and chilling centres, rising 
trend of consumption of petrol, diesel, engine oil, steam coal, chlorine and 
caustic soda and idle plant and equipment. The Committee by and large 
have dealt with t h e  aspects elsewhere in the report and given their recom- 
mendations. 

[S. No. 80 (Para 6.24) of Appendix 111 to 46th Regort (6th Lok Sabha)J 



Action Taken 
The recommendations of the Committee have been answered at appro- 

priate place. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 2-55177-LD.1, dated 3 1-7-78] 

Recommendation 
The Committee consider that the reason for the loss sustained by the 

Delhi Milk Scheme is due to the marked difference between procurement 
and salc price of milk. It  has been submitted to the Committee that there 
has been a general increase in the idle index of all commodities over the 
index prevalent in June, 1969, registering an increase of 15.19 per cent in 
June, 1972; 38.88 in June, 1973; 78 per cent in June 1974; and 81.61 per 
cent in June, 1975. While in view the increase in prices as well as market 
trend over the years, the milk procurement rates were increased suitably 
from time to time to provide a remunerative return to the milk producers. 
The Delhi Milk Scheme has been bringing their worsening position to the 
notice of Government from time to time but the latter instead of moving 
swiftly allowed thc things to drift. 

15 No. S I c P.II:I (1 ?r  ) .\I i \ !y ' l :d ix  111 to G6:h Report (6th Lok Sabha)]. 

Action Taken 

The price of milk supplied by DMS have since been increased w.e.f. 
2-5-78 with a view to enabling the DMS to reduce losses to a great extent. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 2-55177-LD-I, dated 31-7-78] 

Recommendation 

Another reason which accounts for a major portion of losses is the 
increase in the prices of skimmed milk powder. It  has been stated that the 
increased price of the skimmed milk powder was of the order of Rs. 87 
lakhs in 1973-74 and Rs. 162 lakhs in 1974-75. The Committee are o! 
the view that unless some effective measures are taken to increase procure- 
ment of milk and reduce the expenditure on over-heads for collection and 
processing of milk, it may not be possible to reduce the losses to an apprc- 
ciable extent. The Committee, therefore, would like to urge that all out 
efforts should be made to tap more sources for the procurement of milk at 
most reasonable costs. 

[S. No. 82 (Para 6.26) of Appendix 111 to 46th Report (6th Lok Sabhall 



Action Taken 
The recommendations of the Committee are noted. All out efforts are 

being made to reduce the expenditure on the overheads. 
[Ministry of Agriculture & Irrigation (Deptt. of Agriculture) 

O.M. No. 2-55177-LD-I, dated 31-7-78] 

Recommendation 
The Committee note that the Delhi Milk Scheme had incurred a loss of 

Rs. 83.99 lakhs in 1972-73. While the incidence of increase in the price 
of raw milk and skimmed milk powder in 1972-73 over 1971-72 amounted 
to Rs. 30.83 lakhs the incremental impact of higher incidence of wages and 
services had not been quantified. 
[S. No. 84 (Para 6.28) of Appendix I11 to 46th Report (6th Lok Sabha)] 

Action Taken 
The incremental impact of higher wages and services in 1972-73 over 

1971-72 amounted to Rs. 5.08 lacs. 
ministry of Agriculture and Irrigation (Department of Agriculture) 

O.M. No. 2-55177-LD-I, dated 3 1-7-78] 
Recommendation 

Similarly, the Committee find that the savings effected by the disconti- 
nuance of supply of standard milk at the rate of Rs. 1.16 per litre with 4.5 
per cent fat content with effect from 5 November 1973, and introduction of 
special toned milk at the rate of Rs. 1.30 per litre with 3.5 per cent fat 
content later reduced to 3 per cent has not been quantified. The Committee 
need hardly point out that Government should have carefully worked out 
the financial implications of reducing the fat contents in two stages and kept 
a careful watch to see the extent to which this had actually belped in 
reducing the losses. 

[S. No. 85 (Para 6.29) of Appendix I11 to 46th Report (6th h k  Sabha)] 
Action Taken 

D.M.S. was distributing the following types of milk upto 4th November, 
1n3. I ,* .. ' :  ' y p /  . .. 

(i) Standardwd milk S. P. 
Fat content 
4.5% I. 16 paire per litre. 

(ii) Cora-MU 

Fat content 4% 

(iii) Toned milk 

I. 16 pa&. per litre. 

S.P. 

Fat content. 3 0/0 RI. 0.84 paire per litre. 



The above varieties of milk were discontinued w.e.f. 5-11-73 and in their 
place special toned milk containing 3.5 per cent fat was introduced and its 
selling price was fixed at Rs. 1.30 paise per litre. Had D.M.S. not discon- 
tinued the above three varieties of milk and introduced special toned milk 
containing 3.5 per cent fat in its place the estimated loss during 73-74 would 
have been Rs. 2.63 crores as against the actual loss of Rs. 2.21 crores, in- 
curred ns per proforma account 73-74. The fat content of special toned 
milk was reduced to 3 per cent w.e.f. 30th September, 1976 only and not 
earlier. 

[Ministry of Agriculture and Imgation (Department of Agriculture) 
O.M. NO. 2-55177-LD-I, dated 31-7-78] 

Recommendation 
The Committee have bee4 informed that Government have taken a 

number of steps to improve the efficiency of Delhi Milk Scheme in process- 
ing of milk to effect economics in cost. These steps inter alia include re- 
placement of old bottling line, clarifiers/separators, stillage trucks and 
bottle/crates, increasing milk procurement to reduce the use of Skimmed 
Milk Powder, increase in production of Ghee which is more economical, 
reduction in overhead cost by restricting the overtime allowance, savings 
in consumption of fat and SNF, etc. The Committee would like the Govern- 
ment to take conclusive action to enforce these improvements vigor0\1sly 
so as to effect all possible economies consistent with maintenance of quality 
expected of a Government undertaking dealing with vital supplies of milk. 

[s. No. 86 (Para 6.30) of Appendix 111 to 46th Report (6tb Lok Sabha)]. 

Action Taken 
Noted. 

[Ministry of Agriculture and Imgation (Department of Agriculture) 
O.M. No. 2-55177-LD-I, dated 31-7-78] 

Recommendation 
The Committee also urge that concerted measures should be taken to 

(i) improve procurement from the earmarked milk-shed areas, (i) develop 
high-yielding cattle, (iii) improve procurement arrangements through 
rationalisation and economy in procurement operations. 
[S. No. 87 (Para 6.31) of Appendix 111 to 46th Report (6th Lok Sabha)]. 

As pointed out earlier in the reply to para 4.84, DMS is withdrawing 
gradually its departmental procurement from various areas in the milk shed. 
However, the areas from where DMS are still proc\rring mill; fall in the 
tarrltorial jurisdiction of wrious State Oovcmmcnts and Union Territcqi 



of Delhi The respective State Governments and Delhi Administration 
have been, taking necessary steps to develop high yielding cattle in these 
areas. Necessary assistance is also being provided by Government of India 
in this regard. However, DMS is trying to improve its procurement from 
the limited areas from where it is procuring now, and all efforts are being 
ma& to effect the maximum economy in procurement of milk, 

m s t r y  of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 2-55/77-LD-I, dated 3 1-7-78] 

Recommendation 
The Committee note that five rail milk tankers requisitioned at a wst 

of Rs. 10.27 lakhs were originally required for carrying milk from Bikaner. 
Since railway siding at Patel Nagar premises of the h l h i  Milk Scheme 
was not being provided, the Delhi Milk Scheme now intend 
to utilise these tankers not only for collection of milk from Bikaner 
but also from other centres which are linked by meter gauge railway. The 
Cbmmittte deplore the failure of the Ministry to establish an effective liai- 
sbn with the Railway Board in the matter of the provision of the Railway 
s i i t i  at Pate1 Nagar. They feel that before awarding the contract to the 
Railways for tht manufacture of under-frames of the tankers, the DeIhi 
Milk Scheme shodd have ascertained from the Railway Board the position 
d provision of railway sidings facilities at Patel Nagar. The Committee 
note that two milk tankers which were delivered to the D.M.S. by the 
Railways are already in use. They hope the remaining three tankers would 
also be refurbished soon and put to use. 
[S. No. 92 (para 8.25) of Appendi~ I11 to 46th Report (6th Lok Sabha)] 

Action Taken 
All the five rail milk tankers have since been commissioned. 
winistry of Agriculture and Imgation Department of Agriculture) 

O.M. No. 2-55177-LD.1, dated 3 1-7-78] 

The Committee are concerned to note the rising trqnd year after year 
ih expenditure in the workshop maintained by Delhi Milk Scheme for re- 
pair and maintenance of the plant and equipment. They find that the 
expenditure has progressively risen from Rs. 3.49 lakhs in 1969-70 to Rs. 
13.32 lakhs in 1975-76. The distuibing feature is that though at times 
then: have been break-downs in  some units of the plant, such as clarifiers, 
separators, some storage tanks and on thk by-products manufacturing side, 
qme plants Like sfrtay driers and roller driers had remained idle for =pairs, 
the DeIhi Milk Schefie had not maidtained any details for such lay-of%. 
The Carhmittcc naaf hardly emphasise that complete record of the, lay-of£s 
of the plants slid q i p m e n t s  showing the number of bieak-downs, total 



number of man-hour lost and the' losses suffered as a result thereof should 
.be properly maintained so that the precise reasons ,of break-downs could 
be identified for conclusive action to avert their recurrence. 

[S. No. 93 (Para 8.36) of Appendix 111 to 46th Report (6th Lok Sabha)]. 

Action Taken 

The recommendations of the Committee are noted. Complete record of 
the lay-offs of the plant and equipment showing the number of breakdowns, 
total number of man-hours lost and the losses suffered as a result thereof, 
as recommended by the Committee will be maintabxi. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 2-55177-LD.1, dated 31-7-78] 

Recommendation 

The Committee note that the special verification of stores of Delhi Milk 
Scheme conducted in October, 1970 revealed difference of Rs. 35.49 lakhs 
between the figures of closing stock as per general ledger and the groand 
balance as physically varified. They are surprised to note that this dif- 
fereme was not adjusted after investigation/reconciliation but was shown 
under the head "Stores Adjustment Account" on the liability side of the 
Balance Sheet as on 3 1st March, 1971. A further amount of Rs. 8.79 
lakhs and Rs. 0.49 lakhs of which details are not known was again credited 
to the above head in 197 1-72 and 1972-73 respectively. The Committee 
deplore the manner in which the accounts of the Delhi Milk Scheme a 
commercial organisation, were maintained all these years. Instead of 
taking swift action to reconcile the differences, the Authorities took recourse 

.to the method of showing the stores, which could not be reconciled, under 
a head entitled "Stores Adjustment Account". The Committee agree with 
the observations made by the Audit that the huge credit balance in the 
"Stores Adjustment Account" is indicative of lack of control with regard 
to accountal of receipt and issue of stores. 

'IS. No. 1CO (Pnra 8.51) of Appendix IT1 to 46th Report (6th Lok Sabha)]. 

Now the reconciliation is being do* as a regular feature. Regarding 
the clearance of stores adjustment account appearing on the liabilities side 
of the Balance Sheet the matter is under consideration. 

[Ministry of Agriculture and fmption (Department of Agdcultme) 
O.M. No. 2-55/77-LD.1, dated 31-7-78]. 



Recommendation 

The Report of the Team of Special Physical Verification, which exa- 
mined the positiod d the stores in the Delhi Milk Scheme, has revealed 
gross irregularities in regard to the maintenance of the stores ledgers. The 
Team had observed that proper assets register showing the full description 
of assets and their location had not been maintained. Quantity balances in 
the stores ledgers had not been reconciled with those in accounts ledgers. 
According to the Team, the ledger balances could not be accepted 
as correct as there were numerous corrections, erasers, over-writings 
and interpolations, etc. Minus balances bad been observed in a 
number of cases and discrepancy pointed out in earlier physical verification 
had not been adjusted. The Special Physical Verification Team had made 
a number of suggestions for effecting improvement in the maintenance of 
accounts. The more important of them related to periodical review of slow 
moving items and disposal of unwanted/obsolete items; classification of 
stores giving full destription of item and part numbers, issue of proper 
standing instructions regarding care and maintenance of items stored; 
maintenance of stores kept in the open in proper enclosures under the 
control of storekeeper; and a three tier system of physical verification, 
d z .  continuous verification by infernal audit, monthly surprise verification by 
by the Controller of Stores and Stores Officers and annual verification by 
Technical Officer nominated by the Chairman. The Committee would like 
to he informed about the action taken on the various suggestions/recom- 
meadations made by the Special Physical Verification Team. 

IS. No. 101 (Para 8.52) of Appendix I11 to 46th Report (6th Lok Sabha)]. 

Action Taken 

Priced Stores Ledger maintained in the Cost Accounts Branch are re- 
gularly beiug reconciled with the Stores Ledgers maintained by the Stores 
Branch. Most of the recommendations of the Special Physical Verification 
Team for improvement in the working of the Stores Organisation have beexi 
accepted. . * I  

The set up of the Store Houses has since been reorganised into viable 
units. Full description of items, and part numbers where applicable, are 
W i g  recorded on the Stores Lcdgers. Departmental codification of certain 
items of stores has hew made in 1976 i.e., even before the Special Physical 
Yerillcation Team visited Delhi Milk Scheme. But, introduction of the 
codification was not found practicable under the working conditions of 
D.M.S. and due to the lack of attainment of staff of Dairy Engineering 
Branch who w ~ a e  not M y  quali6ed to understand a d  work the codihi- 
tion. Certain items of stores viz., Empty Bottles, Coal etc. are still being 



stored in the open without enclosure. CPWD has already been moved to. 
construct a separate enclosure for keeping coal. CPWD has also been. 
moved to construct a godown for keeping empty bottles. 

Regarding introduction of three tier system of Physical Verification, 
at present two tier system is in operation viz., continuous verification by 
Internal Audit Oflicer and Surprise Verification by SO(PHY)ICCS. 
Introduction of third tier i.e., e u a l  verification by Technical 
Officer nominated by General Manager, DMS is under considera- 
tion. In practice it will be difiicult to introduce the third tier mainly 
because the store keeping staff may not be able to attend to as many as 
three verification authorities. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 2-55177-LD.1, dated 31-7-78]. 



CHAPTER IU 

REC!OMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE REPLIES 

RECEIVED FROM GOVERNMENT 

From the facts mentioned in the Audit para and from the material made 
available to them, the Committee are led to the inescapable conclusion 
that the expansion programme of D.M.S. were not drawn up properly and 
pushed through incoherently without settling the essential details regarding 
procurement of plant and machinery and ensuring the supply of the basic 
constituent of the scheme, namely the availability of regular and sustained 
supply of fluid milk. Except for some vague assumptions, the DMS we= 
not clear as to the parmetres of the whole scheme as would be evident 
from the following facts. 
[S. No. 7 (Para 2.40) of Appendix I l l  to 46th Report (6th Lok Sabha)]. 

Action Taken 
The Central Dairy of Delhi Milk Scheme and the Chilling centre com- 

plex were planned to handle, in all, about 4.35 lakh litres of milk per day. 
This was decided to be achieved in two distinct parts. In the first part, the 
dairy and the chilling centre complex were set up to handle 2,55,000 litres 
per day and the balance was to be done subsequently after the milk poten- 
tial in the hirkrland had been established and the infrastructure for staff, 
equipment, etc. had also been establihed. 

The expansion programmes was drawn up very cautiously and the 
expansion of the dairy from the stage of 2.55 lakh litres per day to 4.35 
lakh litres per day was taken up in two phases. In the &st phase, the 
expansion was done in o m  portion of the factory which would not dislocate 
the work of the dairy in addition to its normal handling. This pertained 
mainly to the capacity for handling milk products like skimmed milk pow- 
der, butter and ghee. Only when that stage was nearing completion it was 
fe!t !hat it was  the tin:? tc plan for the expansion of the rest of dairy i.e. 
the fluid milk handling alongwith the services like steam, refrigeration, 
equipment, etc. This portion of the work was sanctioned by E.F.C. be- 
cause the value of the project was about Rs. 50 lakh. 

W s t r y  of Agriculture and Irrigation (Department of Agriculture) 
0. M. No. 2-55/77-LD.1, dated 31-7-78] 



Even before the first phase of the expansion programme which was 
approved in 1966 to provide the Central Dairy with a capacity of 3,00,000 
litres per day, had reached the final stage, the D.M.S. embarked on an ambi- 
fious programme in 1969 of having a throughout of 4,35,000 litres per day 
4Optimum capacity) on the basis of 1971 population projections. 

[S. No. 8 (Para 2.41) of Appendix 111 to 46th Report (6th Lok Sabha)] 

Action Taken 

As has been pointed out in para 2.40, the expansion from the phase of 
2.55 lakh litres per day to the capacity of 4.35 lakh litres per day was 
taken up when the results of the first phase expansion per day were visible, 
and it was felt that action should be taken in advance to expedite the full 
scale expansion. The overlapping in question was deliberate and was bas- 
ed on technically sound consideration. 

[Ministry of Agriculture and Imgation (Department 'of Agriculture) 
0. M. No. 2-55/77-LD.1, dated 31-7-78] 

Recommendation 
In their memorandum dated the 21st October, 1969, for the Eypenditure 

Finance Committee, the Ministry stated that a part of the equipment under 
this expansion programme had already been installed to permit expansion of 
the liquid milk handling and other related sections and installation of the 
rest of the equipment including the spray-drier plant was expected to te 
completed by the end of the year 1969. The Ministry contemplated the 
completion of the entire expansion programme (Second phase) including 
construction work and installation of plant and machinery at the Central 
Dairy in about 12 to 18 months. They stated that installation of Milk 
Collection and Chilling Centres in rural areas was likely to take about 12 to 
24 months. It was programmed to complete the work connected with the 
second phase expansion of the Central Dairy by December, 1970. 

[S. No. 9 (Para 2.42) of Appendix I11 to 46th Report (6th Lok Sabha)] 

Action Taken 

The orders for the equipment to be installed u n b r  the first p!me were 
placed well in time to be received by the projected dates. Most of the 
q&pment also arriveh in t h e .  However, it took considerable time to 
halise the erection contract which, d ~ r t u n a t e l y ,  delayed the start of the 
erection work of the first phase programme. This was also partly caused 
by an attempt, to rationd,ise the working of the dairy by shiiting some .of the 
existing equip&& to f ie extended portion of the dairy. An rmportant 



consideration to be borne in mind is that whatever was to be done was t e  
be decided, keeping in view of the fact that a committed quantity of milk 
had to be sent for distribution every morning and evening without fail. 

The expansion of the dairy consisted of several diverse elements which 
could not be purchased from a single manufacturer. A large number of con- 
tractors were involved and it became diflicult to stick .to the time schedule of. 
12-1 8 months. 

[Ministry of Agriculture & Irrigation (Department of Agriculture) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

Recommendation 
But the chinks in the whole scheme were soon discernible. As pointed 

out by Audit, the average of actual procurement of milk was far below the 
processing capacity of 3 lakh litres of milk per day envisaged in the first 
phase expansion and 3.75 lakh litres of milk per day envisaged under the 
second phase expansion. According to the Ministry, adverse agoclimatic 
conditions and competition from milk products factories in the peripheral 
areas of Delhi upset their calculations and the targets of procurement could 
not be reached. The Committee are surprised that while estimating the 
procurement targets, the Ministry had not taken note of these factors which 
inhibited the supply of fluid milk to the Central Dairy. The Committee 
consider this to be a serious omission. 

[S. No. 10 (Para 2.43) of Appendix I11 to 46th Report (6th Lok Sabha)] 
Action Taken 

It is submitted that milk production is not uniform through the year. 
In the northern part of India, there are three distinct seasons. In the 
flush season, from November to March, the production is maximum whereas 
in the months of April to June, it is at the lowest. This season is Known as 
the lean season. In between the lean season and flush season, there b 
the rainy season when the production is at an intermediate level. If the 
capacity of the plant ~ e d  at 3 lakh litres, it implies that three lakh litres, 
will be the procurement during the flush season while in the other season, 
it will be less and this shortfall would be made up by reconstitution from 
skimmed milk powder and stored fat in the form of white butter or butteroil. 
To maintain an average procurement of milk at the level of 3 lakh litres it 
will be necessary to procure as much as 4.5 lakh litres or above during the 
flush season. It will thus be seen that there was no serious shortfall. 

[Ministry of Agriculture & Irrigation (Department of Agriculture) 
O.M. No. 2-55/77-LD.1, dated 31-7-781 

The Chairman of the Delhi Milk Scheme during the course of his 
evidence has submitted that the restricting factor in the supply of milk was 



the failure to expand the bottling plant. It is rather strange that while 
submitting the proposal before the Expenditure Finance Committee, the 
Ministry/DMS had made no mention of the Bottling Plant which required 
to be refurnished and expanded. 
[S. No. 1 1  (Para 2.44) of Appendix 111 to 46th Report (6th Lok Sabha)]. 

Action Taken 
Delhi Milk Scheme did not mention about the requirement for replacing 

any of the existing bottling plants at the time of submitting proposals 
before the Expenditure Finance Committee for its second phase expansion 
programme which was sent in 1968. The existins 5 bottling plants (3 bottl- 
ing plants were commissioned in 1959 and 2 in 1966) were giving satisfac- 
bry service at that time even though expected life of the earlier 3 plants was 
to expire in 1971. The period of 12 years like that of the earlier 3 bottling 
plants was a broad guide, and it was not considered necessary to replace 
these plants by 1971 as the performance has been fairly good even in 1968. 
The second phase expansion programme was taken to certain additional 
facilities in the Central Dairy to handle 3.75 lac litres of milk per day for 
distribution (3.50 lac litres in bottles and 25,000 litre4 in bulk), and the 
existing 5 bottling units at that time were capable of handling this quantity. 
D.M.S. is keeping a proper check on the lives of various equipments installed 
in the DMS, and prompt action is being taken we11 in time to replace the 
old equipment wherever necessary. NDDB has been requested to advise on 
proper maintenance and replacement of some of the sold equipment. 

The new Management Committee under th,- Chairmanship of Dr. Kurien, 
Chairman. National Dairy Development Board is also looking into the ques- 

.tion of renovating the DMS. 
[Ministry of Agriculture and Irrigation (Department of Agriculture) 

O.M. No. 2-55177-LD-I, dated 31-7-78] 

Recommendation 

The Committee are distressed to note that the Delhi Milk S:heme which 
.embarked on an ambitious promamme in 1969 of havinc a throughout of 
4.35 lakh litres per day are nowhere near the tarsets as will be cvirlent from 
the figures of procurement for the last five years. The promise that was 
held out at the time of launchina the second expansion scheme is yet to be 
fulfilled. 

During the years from 1969-70 to 1974-75 the per day target and the 
actual procurement were continuously on the decline, except in 1971-72 and 
1974-75. The position was somewhat precarious in 1973-74 when the target 
and actual procmement (0.90 lakh litres and 0.78 lakh litres, respectivelv) 
.were the lowest with reference to the target and actual procurement in 



1969-70 (2.06 lakh litres and 1.97 l a b  litres, respectively). Though the 
procurement picked up in 1975-76, when both the target and the actual 
procurement were the highest with reference to the position in 1969-70 (the 
procurement being 2.13 lakh litres against the target of 2.23 lakh litres), it 
was still nowhere near achieving the processing capacity of 3 lakh litres per 
day envisaged under the first phase expansion and that of 3.75 lakh litres per 
day under the second phase expansion scheme. The Committee have been 
informed on 7 May 1977 that in March 1977, the merase per day procure- 
ment of milk was 2.25 lakh litres. The Committee are unhapply with the 
unsatisfactory trend in the procurement of milk in the wake of two expansion 
programmes of the scheme. 

The Committee find that instead of making serious efforts to tide over 
the situation Government/Delhi Milk Scheme authorities preferred to make 
good the shortfalls in procurement of raw milk by the use of skimmed milk 
powder and butter oil. While skimmed milk powder and butter oil received 
as gift from the World Food programme Aid did not involve outgo of foreign 
exchange, the use of skimmed milk powder by direct purchase resulted in 
the foreign exchange of Rs. 716.70 lakh (based on average c.i.f. cost) during 
the period 1972-73 to 1974-75. The use of skimmed milk powder directly 
purchased'has increased progressively from 1625 tonnes in 1969-7C, to 3577 
tonnes in 1974-75. The Committee feel that had the Delhi Milk Scheme 
taken concerted steps to achieve the targeted procurement which was the 
sine-qlw-non for effective functioning of the Delhi Milk Scheme, the coun- 
try would have been spared the outgo of valuable foreign exchange." 

[S. No. 18 to 20 (Paras 3.89 to 3.91 ) of Appendix I11 to 46th Report 
(6th Lok Sabha)]. 

Action Taken 

Delhi Milk Scheme planned for the expansion of the Dairv to handle 
4.35 lakh litres of milk per day (3.15 lakh litres liquid milk and 0.60 lakh 
litres for products). But the installed capacity as planned was achieved as 

Year Installed Capacity Average Average 
daily, daily 

procure- distribu- 
ment of tion of 

milk milk 

1972-73 . . . 3.00 lakh litrea per day 1~58.950 2989,304 
1 

1973-74 . . . 3.00 lakh libres per day 78,019 2,84530 ' PIs 

1974-75 . + , 3.00 lakh litren per day 1956,890 2,921854 
1975-76 . . . . , 3,00  lakh l i tru  per day 2,12, I 60 3,08,0g 6 



Against the above installed capacity, the D.M.S. procured and distributed 
the quantities of milk as indicated above. 

DMS procured milk from U.P., Haryana, 'Rajasthan and Punjab through 
the following agencies:- 

1. Cooperatives/State Agencies. 

2. Departmental procurement through milk producers/Dudhias and 
Cosperatives. 

3. Milk Contractors. 

The procurement of milk from various sources were as follows:- 

Yeam U .  P. Haryana Rajasthan Punjab Delbi 

State Agency . 1972-73 . 1929 7455 . . . . . . 
1973-74 1 1 1 1  2002 . . . . . . 
1974-75 . 5547 2392 3675 . . . . 
1975-76 . 888 j 4432 35251 ' 7 7 0  . . 

Departmental pro- : 1972-73 . 
curement 

1973-74 . 
rq j4 -75  , 

19 j5-7fj . 
Contractors . 1972-73 

7973-74 . 
'974-75 

1975-76 . 

Delhi Milk Collected milk in the earlier years mainly through +he milk 
contractors as the Cooperatives were not organised then. However, all 
efforts were continuously being made to receive larger supplies of milk 

through the cooperatives. The organisation of milk producers cooperative 
Societies being a State Subject, it was only the state Govt. which could 
organise w p e r a t i v e  societies for procurement of milk. So far D.M.S. is 
concerned, this point was continuously stressed and the State Govts. con- 
cerned were requested to increase procurement of milk through the coopera- 
tives and supply larger quantities of milk to DMS. As a result of these 
discussions, and various incentives given to the State Cooperatives by wav 



higher commission, higher overheads, reduced rates of penalties etc,, 
the cooperatives have been able to organise themselves and as a result 
DMS started getting milk from the cooperatives of Rajasthan from April, 
1974. The Rajasthau Government subsequently requested D.M.S. with- 
draw departmental procurement of milk from Bikaner and DMS has accord- 
ingly stopped collection of milk departmentally from 9.9.76. Subsequently 
when the Rajasthan Dairy Development Corporation also organised village 

.cooperatives in the districts of Alwar and Bharatpur from where D.M.S. 
was procuring milk through contactors and departmentally since 1 .I. 1977, 
the departmental procurement has also been stopped w.e.f. 4.6.78. 

Delhi Milk Scheme has been getting milk from U.P. Cooperatives 
since its inception. But the quantities supplied till 1974 were quite in 
substantial until the P.C.D.F. Uttar Pradesh, an apex body at the State 
level was organised which started collecting milk in Meemt area. In  the 
year 1976 the U.P. Govt. under the Milk Control Act, 1976 reserved cer- 
tain areas for exclusive procurement of milk by the U.P. C'ooperatives and 

.as a result of which D.M.S. withdrew departmental collection of milk from 
the districts of Mathura and a portion of reserved areas in Bulandshahr and 
Meerut Distt. D.M.S. always preferred to get milk from cooperative rather 
than getting milk from milk contractors or even departmentally. This is 

-obvious from the figures of milk procurement that the procurement of milk 
from the State Cooperative Agencies, for example from Uttar Pradesh in- 
creased from about 2000 Kgs. per day in 1972-73 to about 12,000 Kgs. 
per day in 1976-77 which has increased to about 30,000 Kgs. per day in 
1977-78. Similarly from Rajasthan DMS procured only about 3.376 Kgs 

.of milk in 1975-76 which has been increased to 62,000 Kgs. in 1976-77 
and during 1977-78 it was as high as about 90,000 Kgs. per day. 

In spite of several meetings with the officials of Haryana Dairy Deve- 
lopment Corporation and constant persuasion, the Haryana cooperatives 
have not improved their supplies to the DMS. In fact, the milk procured by 
them was diverted to their own plants and therefore supplies of milk from 
Haryana Cooperative to D.M.S. has declined. 

Only a small supply was received from Punjab Dairy Development Cor- 
poration/Cooperatives during the year 1975-76 and 1976-77. It would 
be seen that sizeable quantities of milk were also collected departmentally 
through the milk producers of resettled cattle colonies in the Union Terri- 
tory of Delhi since December, 1975. 

As in case of Rajasthan, D.M.S. has also decided to withdraw depart- 
mental procurement of milk from Uttar Pradesh and eventually from Har- 
yana also in a phased manner without disrupting the supplies of milk 



to DMS. Since the Cooperatives are still in the initial stage of develop. 
ment they are not able to commit any quantity of milk as a resuh of 
which it becomes difficult for DMS to fix my target. Until such time as 
the cooperatives establish themselves-fully and ensure regular and commit- 
ted supply of milk it would be unrealistic to have any target from milk co- 
operatives. 

It is a fact that DMS has used substantial quantity of S.M.P. and butter 
oil but this is a practice followed in all the liquid milk plants in the coun- 
try and it is difficult to dispense with the use of SMP and Butter Oil at 
least during the lean season. The State Cooperative Departments/Dairy 
Developments Corporation have also been approached at Government level 
to increase supplies of milk from the District Cooperatives Milk Unions so 
that D.M.S. may stop using S.M.P. & Butter Oil even during the lean 
season. 

[Ministry of Agriculture & Irrigation (Department of Agriculture) 
0. M. No. 2-55177-LD. I dated 31.7.781 

The Committee note that the procurement of milk is confined to 
places in U.P., Rajasthan, Haryana, Punjab and Delhi and the sources of 
procurement are contractors, cooperatives and individual farmers from whom 
the Delhi Milk Scheme purchases milk departmentally. The targets of 
procurement are generally fixed with reference to the performance of the 
preceding year and the commitments made or likely to be made by the 
contractors collectively. What has surprised the Committee most is the 
fact that no specific targets were fixed in respect of cooperatives and depart- 
mental procurements, as they note that during the years from 1969-70 to 
1975-76 the procurement through these sources has varied not only from 
year to year but from place to  place as well. For instance the procurement 
from Bikaner rose from 7 lakh litres in 1969-70 to 35 lakh litres in 1972-73, 
fell to 13 lakh litres in 1973-74 and then rose to 96 lakh litres in 1975-76. 
Similarly, in Mathura, the procurement rose from 9 lakh litres in 1974-75 
to 68 lakh litres in 1975-76. 

Tha Committee need hardly point out that such a wide variation 
in targets and actual procurement not only leads to uncertainty and fluctua- 
tion in the supply of milk to the consumers but is bound to render the 
installed capacity idle at certain times, thereby, enhancing the overhead ex- 
pcr#ure of procurement of milk per litre. The Committee would, there- 
fore "like to emphasis that there is an imperative need to fix targets for 
procurement of raw milk from various sources partkularly the milk pradu- 
ccn, cooperatives and centres so as to ensure an un-interrupted flow of 
milk for ptscessing and supply to the cms~lm~re. The Cornerittea 8asd 



hardly point out that concerted and determined efforts would have' to be 
made both at organisational and field levels if the targets fixed for procure- 
ment from cooperatives and milk producers are to be achieved. 

The Committee regret that the procurement of milk through the 
Cooperative societies has been very insignificant. This is evident from the 
fact that during 1975-76 the Delhi Milk Scheme procured 244.94 :akh litres 
(which accounts for 31.54 per cent of the total procurement during the 
year) through Cooperatives. The entire quantity of 174.69 lakh litres 
procured from Etah in Uttar pradesh, Bharatpur in Rajasthan, Gurgaon 
and Karnal in Haryana and Ferozepur in Punjab was procured from 
contractors. 

The Committee regret that even after 17 years of its establishment 
the Delhi Milk Scheme has to depcnd for its procurement largclp on thc 
contractors, as compared to other agencies viz., coopcrativcs and direct 
from farmers departmentally, as they note th:tt during 1975-76 as much as 
364.72 lakh litrcs of milk, which accounted for 46.97 per cent oi' the total 
procurement was procured from contractors alone. The proc!!remcnt was 
mainly confined to Meerut and Bulandshahr District of Uttnr Pradesh and 
Gurgaon District in Hnryans which together accounted for 314.52 lakh 
litres out of total procurement of -364.72 Inkh litrcs thraugl~ crin;ractors 
during 1975-76. \Vhile thc contractors may have an edzc o w  other 
agencies as they have faxibility of action and can offer conlpeti:ivc prices 
for their milk, it cannot be p i n  said 3s has be:n conceded by the C h a ~ -  
man, Delhi Milk Scheme during evidenze that they are no! o,u:ility con%5ous 
and are prone to slippages in their contracranl cornmitment~. As pointed 
out by the Audit the contractors of Rulandshahr and Mccrul in  U . P .  
having comrnitmcnts to supply ten nr more quintals per clay fu!lilied thei! 
commitments to the extent of 77.8 per cent and 42.2 per cent oniy respec- 
tively. Some idea of short and faulty supply by the contractors can be 
had from the fact that the quantum of penalty imposed on them rose from 
Rs. 2.94 lakhs in 1971-72 to Rs. 9.45 lakhs in 1975-76. 

IS. Nos. 21-24 (Paras 3.92 to 3.95) of Appendix I11 to 46th Report 
(6th Lok Sabha)] 

Action Taken 

The production and availability of milk depends on several factors like 
climatic mnditims, price of feed and fodder, price of agriculture cOmmb 
dities, edible oil etc. These factors are varied in nature and DMS could 
hardly exercise any influence on the course of their development and it 
would have been unrealistic for the DMS to work out procurnlent targets 
in advance. The milk shed area of DMS faced severe drought conditi-8 
in &s two subsequent successive years in 1972-73 and due to this the p- 



cwrement of milk wasi very adversely effected and therefore the stipulated 
,projection of milk procurement could not be achieved. 

As a major portion of the milk is now being procured through the co- 
operatives and the cooperatives are establishing themselves in the field, it 
is being proposed to have annual agreements with these state Cooperative 
agencies with penalty clauses to ensure committed supplies of milk regular- 
ly. It is felt that in about 5 years time it may be possible to enforce rigidly 
with the cooperatives regarding commitments on the basis of which targets 
may be fixed. 

During the year 1977-78, D.M.S. has procured about 65 per cent of 
the total raw milk through the State Cooperative agencies and 35 per cent 
throunJl departmental procurement system. Procuring milk from contractors 
has been eliminated from 1.1.1977. 

[Ministry of Agriculture & Irrigation (Department of Agriculture) 
0. M. No. 2-55177-LD. I dated 31.7.781 

Recommendation 

The Conirnittce need hardly stress that it  should bc the endeavour of 
Governmcnt to o r~mise ,  in consultation with t3e Stn!: Go\~ernrnents/Indian 
Dairy Corporation, the right typc of C o ~ p c - n t ' \ ' ~ ~  Sxi:ties s o  that :he milk 
requircmcnts of Dclhi Milk Scht.me are nict by and large th royh  this 
source. 1r: :I-:is cc!nnxtion. [hi. i'cwmittce i!:~\e bccn given to undxstand 
during evidcnce that the Anand pattcsn of Cooperative Societv bave under 
thcir bye-l:rw c.lirnin;itcc! not oniy the contractors but also .)ther vested 
interests. There is a Society in each village ::nd these are fzderatrd to what 
is known as a Union at thi. cii::!rict level. This is a two-tier system. The 
Union at the district levcl provides thc infrastructure for procuring, 
processing distributing milk. The Comrnittee see no reason why 
this Anand pattern of Cooperative Society n!hich has been found to 
function effectively in the interest of milk producers and consumers should 
not be .developed uniformly in the entire milk shed area of Delhi Milk 
Scheme. , , '  

[S. No. 26 (Para 3.97) of Appendix I11 to 46th Report 
(6th Lok Sabha)] 

Action Taken 
Cooperative is a State subject. THe milk shed of Delhi Milk Scheme 

lies in the neighbouring States of U.P., Rajasthan, Haryana Rr funjab. 
All these States ate covered under Operation Flood I Project. Tn addition, 
1,D.b assisted project has also been taken up in Rajasthan. In them 
projects, type co-bperahttes are to be formed. Some progress has been 
zwhiwcd in'- t h c t h .  However, this is a long tttm process and tbq 



cOXdi$icm W @ r  fmw State to Stab. 15 may t& sm fimt bfom ta- 
operatives on Anand pattern are e s t a M W  in all tho wi&bouriq SZstaa 
supplying milk to D.M.S. 

[Mipistry of Agriculture & Irrigation (Department of Agriculture) 
0. M. No. 2-55177-LD. I dated 31.7.78fi 

The 'note of the Chairman, Delhi Milk Scheme, had clearly made 
out the points for the reconsideration of the Committee of OfIicers. The 
Committee feel that normally the Committee of Offtcers should have as- 
certained facts instead of making recommendations on assumptions. It 
is wpisbg that although the Chairman's guidelines were given on the 
26th September, 1974, the Committee of officers for reasons unknown 
took four months to meet again and consider the matter de novo. It is 
all the more surprising that within two days of their meeting they finalised 
their report and reversed their earlier recommendations. Even these re- 
mmmendations do not appear to be conchsive as these recommended for 
utilisation of plants and machinery for Commissioning of new centres and for 
strengthening the existing ones. This shows that the Committee did not 
bestow proper consideration which they should have to the issues involved. 
Tbe Committee would like to be assured .that the examination of the issues 
were tborough and adequate. They would also like to know the reasons 
for not taking follow-up action in regard to utilisation and disposal of the 
plant and machinery soon after the closer of the centres during 1965-71. 

[S. No. 38 (Para 4.23) of Appendix 111 to 46th Report (6th 
Lok Sabha)]. 

Action T&en 
The Committee of o5cers gave its final recommendations on 24-1-75 

rtgrr,rding utilisation of plant & Machinery and building of various Chilling 
Centres which were closed were considered in a meeting of sub-committee 
as constituted by the Governing Body of DMS which consisted of the. 
Whvhg Members:- 

1. Shri Ranbir Singh, M.P.--Chairman. 
2. Shri Kidar Nath Sahni, Mayor of Delhi-Member. 
3. Sbri Iabsq SambhaY, MP-Member. 
4. Shri S. K. Go&, Jt. Secretary, Minietry of EPmancc-Member ... 
5, Shri V. K Malik, Director (AH=)-Member. 
6. Sh@ C. Gqpiosth, Jt. Commissioner (DD)--Member. 
7. S M  A, Moban b l ,  Chairmam, l I ) l k b S - ~ - C ~ e n o r , .  



This sub-committee duly wxpbd the iecommendations of the com- 
mittee of officers which indicates that the examination of the issw by the 
committee of officers was thorough and adequate. 

The following chilling centres were c l o d  during the year 1WS- 
1978:- 

1. Sonepat during the year-1971. 
2. Kharkhoda in August-1966. 

At the time of closing of the above two Chilling Centres it was felt 
that these Chilling Centres would not be closed permanently and therefore 
the follow up action of shifting the plant & equipment and utilisation of 
the building was deferred. It would be clear from the facts that the 
M W C  Sonepat was subsequently recommissioned in September, 1974 
and thereafter again temporarily closed in January, 1977. Regarding Khar- 
khoda, 'it may be stated that as DMS did not hope to get any milk, some 

.of the plant & equipment from this chilling centre was shifted in the year 
1974 a portion of the building of MC&CC 'Kharkhoda was utilised as 
Acceptance Centre for receiving milk from the milk suppliers during the 
period MC&CC Sonepat was in operation. 

[Ministry of Agriculture and Imgation (Department of Agriculture) 
O.M. No. 2-55177-LD.1, dated 31-7-78] 

Recommendation 

The Committee are unhappy to note that procurement of milk from 
Bikaner Centre had been on constant decline upto 1973-74 though it 
started picking up from 1974-75 onwards. The procurement had gone 
down to 12.71 lakh litres in 1973-74 as against the quantity of 50.32 
lakh litres of milk procured in 1971-72. This downward trend had not 
only affected the supply of milk but had also increased the handling cost 
of miik from 14.5 paise per kilngram in 1971-72 to 45 paise per Lilogram 
h 1973-74. 

[S. No. 45 (Para 4.82) of Appendix 111 to 46th Report (6th 
Lok Sabha)] 

Action Taken 
D.M.S. have now stopped processing milk from Bikaner direct a5 it 

?has started ptocessing through the Rajasthem Milk Cooperative. 
-try of Agriculture & Irrigation (Dsptt. of Agrhabm) 

P.M. No. 2-55/77-W.1, dated 31-7-78] 



" The Committee note that the capacity of bye-products plants of the- 
Delhi Milk Scheme, namely, butter manufacturing plant, ghee manufac- 
turing plant, casein plant, and ice-cream plant was grossly under .unutilis- 
ed 'since i976-7 1. ' B e  percentage of capacity utilised per day during 
1973-74 was significantly low as the utilisation of different plants during 
that year was (i) butter manufacturing plant 24.5 per cent; (ii) ghee 
manufacturing plant 0.63 per cent; (iii) casein plant 1.6 per cent; and 
(iv) Ice-cream plant 1.86 per cent. In this connection, the Committee 
would like to be apprised whether the capacities of these plants were 
#ked on any particular production pattern taking into account the pro- 
cessing capacity of the Central Dairy and if so, the reasons for not follow- 
ing that pattern. 

[S. No. 49 (Para 4.86) of Appendix I11 to 46th Report (6th 
. , Lok Sabhn)]. 

Action Taken 

There was a great shortfall in the procurement of raw milk during 
the year 1970-71. There was no surplus fat available with D.M.S. In 
the absence of fat from raw milk, the Butter Oil was utilised and as such 

# the bye-product plants could not be utilised to full capacity. The utilisation 
of these plants cannot be to the full capacity in case of shortfall in the 
procurement of raw milk. Due to this reason, :he full capacities of these 
plants could not be achieved in the year 1970-71. 

ministry of Agriculture & Irrig&on (Deptt. of Agridulture) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

Recommendation 

The Delhi Milk Scheme has since its inception adopted the system of 
supply of milk through bottles. While 2.64 lakh litres of milk were distri- 
buted per day at an average, the figures went up to 2.93 lakh litres in 1974- 
75 and to 3.60 lakh litres in May, 1977 according to latest figures furnished 
by the Ministry. A study conducted by the National Dairy Development 
Board in May-June 1970 had revealed that 97 per cent of the household 
in Delhi city regularly purchases on an average 1.6 litres of milk daily anc! 
that non-dairy buyers from the very poor and poor income scgrnents buy 
costlier milk. 

In view of this, it is imperative that the Delhi Milk Scheme should make 
all-over efforts to increase the supply of milk so that people in the lower 
income brackets are enabled to purchase milk from the Delhi Milk Scheme 

' at  comparatively less prices. 
[S. No. 58 (Para 3.42) of Appendix 111 to 46th Report (6th Lok Sabha)] 



Delhi Milk Scheme has already issued the required number of tokens 
covering the total supply 01 3.70 lakh litres per day. There is no scope 
at preseni to either increase the installed capacity or re-distribute the tokens 
amongst the consumers of Delhi. The additional demand for milk is to be 
met by Mother Dairy. -. - .  

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
0. M. No. 2-55177-LD.T, dated 31-7-73] 

Recommendation 

n7e Conmittee 11n1 I: bccn informed that with a vim* to preventing mal- 
practices in the distribu!ion of milk, the Delhi Milk Scl~erne conducted a 
physical verification of the tokens and, as a result of intensive drive con- 
ducted, it was pos4ble to cance: as many as 27,378 bogus tokms recently. 
They would alsn urge that such verification of tokens should be made at 
least once a year. 

[S. No. 65  (Para 5.52) of Appendix I11 to 46th R e p r t  (6th 
Lok Sabha)] 

Action Taken 

The checking of milk tokens with Ration Cards in order to w e d  out 
the bogus tokens is an enormous and heavy work and it is not feasible to 
carry out thc satnc every year due to paucity of time and staff. It  can be 
done only periodically. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
0. M. KO. 2-55/77-LD.1, dated 31-7-78] 

Recommendation 

The Committee arc surprised to note from the Audit Para ,hat whereas 
the quantity of milk distributed per day was the same viz. 2.89 lakh litres 
during 1972-73 and 1973-73 and the total number of routes during these 
years was also the same, viz. 123, the total number of milk vans had increas- 
ed from 123 in 1972-73 to 148 in 1973-71. Similarly, they find that apinst  
124 total routes during 1974-75, thc total number of vehicles had increased 
to 158. However, the Committee find that with lesser number of 97 vans 
covering 124 routes DMS were able to distribute 3.10 lakh litres of milk per 
day during 1975-76 and with 99 vans covering 132 routes the milk distri- 
buted during 1976-77 was 3.35 lakh litres per day. The Committee would 

, like to be explained the reasons for wide difference between the routes, both 
morning and evening, milk distributed and the total number of vehicles held 



during 1972-73 to 1976-77, particularly wbtl the Delhi Milk Scheme could 
distribute 3.35 lakh Litres of milk per day with only 99 vans during 1976-77. 

[S. No. 72 (Para 5.56) of Appeadix I11 to 46th Report (6th Lok Sabh)] 

Statistical tlformatim regarding number of vans, number of routes rrad 
milk distributed in various years as mentioned by P.A.C. is given below:- 

Year Number of Vans Number of routes -- Proposed On road -------- Tot al 
O n  charge Off road for con- Morning Even. 

due to dunnation 
maintenance 

D.M.S. is expected to distribute a total quantity of 3.75 lakh litres of 
milk to the citizens of Delhi. From experience it is known that a quantity 
of 2.50 lac litres of milk is required to be distributed in the morning and 
1.24 lac lives in the afternoon. For this quantity of milk 93 vans in the 
morning and 47 vans in the evening are required. Thus, the total number 
of routes to be operated a day will be 140. To operate a maximum of 93 
routes in the morning, 93 vehicles are required. Besides this, there are 
also miscellaneous duties like distribution of milk products for which the 
need is about 6 vehicles per day. Thus, obviously the requirement comes 
to 99. So far no separate tnrcks have been kept in the DMS for other 
commodities like transportation of various stores within the premises of the 
dairy as well as Stores purchased from the local market from time to time. 
These duties have been camed out with the help of the existing vans and 
DMS has been utilising about 4 vans per day on the average for this purpose 
also (DMS is now proposing to have adequate number of trucks for this 
duty, and when these trucks are procured, it will not utilise the vans for this 
purpose). Thus from the above, it will be seen that the basic requirement 
of vehicles is 99. At least 20 per cent of this number are required as standby 
vans for meeting the maintenance and breakdown requirements. This 20 
per cent comes to 20. Thus, the total requirement of vans is 119. 



From the yearly statistics shown above, it will be seen that the vans 
psition was the worst in the year 1972-73. From the above figurer, it will 
alao be seen that DMS has always been having lesser numberCof vans than 
actually required. The observation 04 the P.A.C. is that during 1976-77 
D.M.S. eodd distribute 3.35 lac litres of milk with 99 vans only. From thq 
yearly sktistics indicated above, it will be clear that the number of vans 
available for a c t 4  duty in each year are shown sepdately, and this number 
differs from the figures indicated by the P.A.C. in the para. D.M.S. has 
never been having a larger number of vans at any time than are actually 
required. Somehow, whenever the number of vans is considerably low, 
DMS is supposed to distribute milk by deploying vans on double trips which 
results in delays in supplying of milk and is not desirable taking into 
account the sensitive nature of the commodity being handled by DMS. 

[Ministry of Agriculture and Irrigation (Department of ~ ~ r i c u h r e )  
0. M. No. 2-55/77-LD.1, dated 31-7-78] 



CHAPTER IV 

RECOMMENDATIONS/ORSERVATIONS REPLIES TO ,WHICH HAVE 
NOT BEEN ACCEPTED BY THIE COMMITTEE AND WHICH 'RE- 

QUIRE REITERATION . . 

Recomniendation 

"2.45 The Committee wp:et that timely action was not taken by tho 
Delhi Milk Scheme to rcplace the old bottlii~g plants, particula~ly when 
they knew that the normal llic of these plants was 12 )ears and was likely 
to be over by 1971. In such circumstances prudencc dcnianded advance 
action for replacement of the three bottling plants In a phased manner so 
that their replacement could be synchroniwd with thc completiorl of the 
second phase expansion programme. Keeping in view the fact that there 
was a long waitins list of about 1,20,000 applicants, and the list continued 
t o  expand further from day to day the Con~mittec regrct that DMS did 
not take timely action to ensure a steady supply of 3,75,000 litrcs of milk 
per day throughout the year which they had envisaged under the expansion 
programme. 

2.46. Although the second phase expansion programme was eminaged 
to be completed by December, 1970, the Committee find that majority of 
items included in this programme were acquired/installed /commissioned 
during 1973-74 to July, 1975. A number of items which wcre included 
in Phase I such as four storage tanks, spray drier skimmed milk powder 
plant, casein d m t ,  cold storage for ghee and white butter and cold storage 
for table butter, were completed during the years 1972 to 1974. Several 
items including equipment for milk collection and chilling centres, air-con- 
ditioning unit for butter oil storage, civil works for milk collcction and chill- 
ing centres etc., of the total value of Rs. 65.70 lakhs were not acquired/ 
executed. Apart from these, there are other items, such as steam genera- 
tors, ammonia compressors, rail milk tankers. of the total value of Rs. 21.75 
lakhs, which were installed/acquired but were not commissoined or  utilis- 
ed till November 1975 accorc'ing to  the Audit. It has also becn conceded 
by the Government that against 184 milk booths sanctioned in May, 1969 
and December 1972, 156 milk booths have becn completed and taken over 
till April 1976. All these deficiencies/delay in the execution and 
changes/alterations at a later stage, leave no doubt in the mind of the 



Committee that the whole expansion programme was not properly planned 
and no sustained efforts were made to achieve the physical results. 

2.47. One df the reasons adduced by the Ministry for their delay in 
the execution of i k ious  items of work during the second .'phase expanson 
bogramme is the procedural difficulties- in obtaining' Government sdnctions 
for hward of works and involvement of a number of agencfes viz., the 
Central Public Wokks Departnient for Civil Works, State Tradini Corpora- 
tion fol: import of machinery and equipment against Swedish credit, DGS&D 
for the purchase of indigenous machinery and equipment and th: Indian 
Dairy L)evelopment/Kational-Dairy Devclopruen~ Corporation for thc pro- 
curement of certain itenis of dairy developmcnt. The Comrniltce art. not 
at all convinced with the nrgu:nents advanced by the DMSjMinistrp. While. 
plannins n project of this di:?lension, the Ministry/DMS should have taken 
a collLusivc d o n  to eiTw coordination b e t x e n  i!le Dc.ihi hllik Scheme 
and ~ h c  oiher ngcncici wl ikh  were to play tlicir part in ihi: e ~ i i i l t i ~ n  of 
the project. 

2.48 As pointed out by Audit there were no detailed scheduled for 
completion and cornmissionmg of the varlaus items of works nor were the 
figures of actual expenditure against sanctioned est mates available. The 
Committee are surprised at the statement made by the representative of 
the Ministry during evidence that "no cen t~a l i u i  schedule to reguhte the 
completion and commissioning of various i t em  of ~ o r k  wds n~amtained 
during the first phase expansion programme as the works to bi: execut~vd 
during the first phase were not too many". With regard to the second 
phasc expansion programme, the arrangement made by the Ministry to r e  
view the progress of the project appears to  have been wholly inadequate. 
It appears to&ave acquisced in repeated extensions of time for completion 
of various individual works. The Committee are convinced :hat had a 
time-bound programme been drawn up and a careful vigilance kept over 
the execution, the scheme would have p~oceeded at a much faster rate and 
completed well in time. 

2.49. The responsibility for drawing up the detailcd scheme for expan- 
sion and implementation was primnrilv that of D.M.S. Since, however, 
DMS continued to be a dcprtrnental- undertaking under the supervision 
of the Ministry of Agriculture. that Ministry should have also seen to it that 
an integrated scheme was drawn up and PERT chart identifying crucial 
areas for ensuring timely progress prepared and effective action taken to 
see that the scheme was implemented in an integrated manner as per a 
timebound programme." 

[S. No. 12 to 16 (Paras 2.45 to 2.49) of Appendix I11 to  46th 
Report (6th Lok Sabha)]. 



AdUI Take8 
' ,  

While undertaking the expansion programme, DMS did not cut down 
.supplying the committed quantities of milk b the citiwns of Delhi which 
ieLt v q  lit* a d  execute tB& expnaion programme. Ip fact, it be- 
conrea all thc; more difficult to keep up the regular q l i a  w k  e x p ~ ~  
programme is under cxecufion. When it wes obaervd W, h execu@m 
of expansion programme was not progrwsing aatiofactorily, a separaAe 
Planning Development and Coordination Cell was set up in the DMS in 
1971. 

[Ministry of qgriculture and Irrigation (Department of Agriculture) 
0. M. No. 2-55/77-LD.1, dated 31,-'7-781 

Recommendation 

The Committee are unable to understand why milk procurement from 
-contractors was continued in Bulandshahr and Meerut Districts during 1975- 
76 when policy decision had been taken that wherever Cooperatives come 
up for milk supply, milk will not be accepted from the private agencies. 
The Committee are also concerned to note that in many villages and dis- 
tricts there were mushroom cooperative societies which were not really 
milk producers' societies. Such societies functioned somewhat like contrac- 
tors and diverted sale of milk to private parties to the detriment of assured 
supplies for the Delhi Milk Scheme. The Committee have been informed 
that the Indian Dairy Corporation insist on adoption of a bye-law by milk 
producers cooperative society under which nobody who is not a milk produ- 
cer and has not sGplied milk continuously for 200 days in a year. can be 
or remain a member. The Committee see no reason why. the Delhi Millr 
Scheme/Government cannot insist on the incorporation of this bye-law 
by the cooperatives which desire to supply milk to the Delhi Milk Scheme. 

[S. No. 25 (Para 3.96) of Appendix I l l  to 46th Report (6th 
Lok Sabha) 1. 

Action Taken 

With n view to eliminating the difficulties which were experienced by 
*, milk procuring Cooperative Societies and other suppliers to safeguard the 

interest of small suppliers various changes were made in the milk grocure 
ment policy of 1975-76. It was decided that DMS would purchase milk 

, from its n ~ i k  shed areas through the following agencies. 

1. Directly from farmers, the duhdias and Cooperative Societies and 
Merations which will get first preference. 



2. Wherever, the procwement of milk through the above agencies. 
was not feasible purchase of milk would be made through small 
milk suppliers against regular annual contracts. 

DMS has implemented the above policy and continued procurement of milk 
tbmugh contractors in the districts of Buliandshahr and Meerut only, when 
cooperatives did not come forward to commit regular supplies of milk to 
D.M.S. throughout the year. The D.M.S. can, however, not directly involve 
itself in the functioning of Corporations as the Corporations are formed 
under State Governments Rules etc. 

[Ministry of Agriculture & Irrigation (Deptt, of Agriculture) 
0. M. No. 2-55/77-LD.1, dated 31-7-78] 

Recommendation 

The Committee are distressed to find that despite the issue of licences 
in or after 1970, several milk product units in the organised sector located 
around the operation areas of Delhi Milk Scheme have turned out pro- 
ducts beyond their licensed capacity in violation of the provisions of the 
licence. For example, it will be seen from the Statement of Appendix I that 
M/s. Milk Commissioner, Jind (Haryana) and W s .  Haryana Milk Food, 
Pehwa produced milk powder to the extent of 901 tonnes and 1009 tonnes 
in 1975 and 1974 respectively against their licensed capacity of 650 tomes 
and 800 tonnes respectively. Similarly, M/s. Hindustan Lever Limited, 
Etah (U.P.) produced 1350 and 1234 tonnes of Infant Milk during 1971 
and 1972 respectively against their licensed capacity of 1000 tomes. M/s. 
Glaxo Laboratories Limited, Aligarh (U.P.) a multinational, produced 
4418 tonnes of Infant Milk Food during 1971 against their licensed capa- 
city of 4000 tonnes. All this goes to indicate that no follow-up action 
was taken to enforce strictly the provisions of the licences issued to the 
Units concerned. The Committee deplore this casualness on the part of 
the authorities conrerned. 

[S. No. 30 (Para 3.101) of Appendix I11 to 46th Report (6th Lok Sabha)].. 
9 

Actlon ToLen 

In order to achieve greater production, it is the policy of the Govern- 
ment to allow manufacturers to produce 25 per cent at excess of their 
b n s e d  capacities. Ag~aMst this, the excess production appears to be 
s@L Hewever, ?.be observation of the Commitlce bas been noted faP 
fubm giuidance. 
' WhbMy. d Agriculture a d  Irri@on (Departmant af Agrb11tme) 

[OM. NO. 2-55/?%LaiI, Pbdsd 31-"1%lj 



The Committee are unhappy to record that although the Ministry of 
Agriculture/Delhi Milk Scheme were aware of the problem of competition 
by these industrial units, no serious efforts were made to resolve the 
problem. It is rather strange ' that the Ministry of lndustry and Civil 
Supplies which is responsible for granting of licences to the Industrial 
Units for milk products were not aware as confessed by their reprcsenta- 
tive during evidence, of thc milk shed areas of the Dzlhi Milk Scheme. 
What has surprised the Committee is the fait that sincc 1972 correspon- 
dence has bcen goin; on between the Ministry of Agriculture and Irri- 
gation and Ministry of Industry and Civil Supplies to curb the functioning 
of milk product factories but no tangible m::isures, legi! or administrative, 
have bcen taken so far to p ic tmt  diversion of milk from tho milk shed 
areas of Delhi Milk Scheme to the milk product factories. 
[S. No. 3 1 ( P m  3.103) of Appmdix 111 to 46th Report (6th Lok Sabha)]. 

Action Taken 

Initially, milk shcd arcns were not k i n g  included in the industrial 
licences issued to thc parties As a result of experience gained. demdrca- 
tion of milk command areas was includcd I n  later liwnces in the case of 
those licence\ whcrc miik qhcd n x a c  wcrc nqt sncufieci, i t  i z  now not possi- 
ble to incorpcr::': :InT n c ~ n d ; ~ i ? n c  nndcr th; Industrie~ (D:vclopment 
and Regulation ) Act. 195 1 ,  includn; dern*ircalion. after the olants have 
been estahliskd P:c\~~tl!  : h x -  is no provision under- tha Industries 
(Devclooment & Regulation) k t ,  1951 tn t:Ae aclion npninst breach of 
conditions of the licence Hcwcver. the Min~\try of Industry is seized of 
the problem and i~ cwcidcrinc. witahly to amend the Induqtrics (Develop 
ment & Regulation) Act. 1951 

[Ministry of Agl-icultu-e :!nd Irrigation (Department of Agriculture) 
O.M. No. 2-55177-LD-I, dated 3 1-7-78]. 

Recommendation 

The Committee feel that o m  of the'cffetive steps to restrict the prcr 
curement of milk by the Milk Product Factories can bc to demarcate the 
milk shed areas of Delhi Milk Scheme. For this purpose, the cooperation 
of the States which fall within the milk shed areas of Delhi Milk Scheme is 
necessary. ' The' Committee have bekn informed that the question of 
derfrarcating milk shed areas was con4dered on 13 June, 1975 at a meeting 
d ro f i ce r s  ofr'Haryana Dairy Development ~ o r ~ d r a t i o n ,  D.G.T.D., Minis- 
try of lndristtj and the Delhi Milk Scheme and since then a pro&sal far 
demarcating milk shed areas of various plants in the State of ~ a j a a a  has 
b m  under considanstibn at the St@ Ooqernment. The CommitCtrr would 
ljbe -the' W&&y M A#fcuiture to e m i n e  the matter in depth in consul- 



tation with the Ministry of Industry and Civil Supplies and the State 
Governments concerned and finalise the proposal of demacration mjlk shed 
areas for each processing uGt in and around Delhi expeditiously. 
[S. No. 32 (Para 3.103) of Appendix I11 to 46th Report (6th Lok Sabha)]. 

Action Taken 

Under the present Industries (Development & Regulation) Act 195 1, 
it is not possible to incorporatc any new conditions for demarcating areas 
after the plants have been established. The Government of Haryana has 
been considering dcmarcating milk shed areas of the various plants in the 
State. It has, however, not been possible for Haryana to supply milk to 
the D.M.S. as the milk produced in that State is needed for the plants set 
up there. With the setting up of State Dairy Corporations/Fedcrations in 
the States of Rniasthan. Punjab. Haryana & U.P., D.M.S. is procuring 
milk through these Bodies in hulk directly, thus obviating the need for 
demarcation of individual dairy plants. 

[Mini\try of A~ricul!urc and Irri_cation f,Dcp:trtrnent of Agriculture) 
O.M. No. 3-55177-1-D-1, d'lted 31-7-78]' 

Th.2 C:mmit:ci: ~ ~ o t e  t!l:it DAhi Milk Schcmc had sold milk to Rajas- 
than Cio Scw:~ Smgh. Bikaner from April I969 to Deceniber 1973 for dis- 
tribution in Bikanzr citv ( .~i th~: b:lais of pr?cur.cment price plus 2 1.5 paise 
per litre to cover the handlinq chsrges (c-rclurling the over-heads). As the 
cost of handling the milk in Bikxner was higher than the rate of 21.5 paise 
per litre, thc Dclhi Milk Scheme had to cuffer a loss of Rs. 0.91 Inkhs for 
the above sale. The Committee would like to know the circumstances 
under which the milk was sold to the Sanph at a loss. particularly at a time 
when the procurement of milk from Bikaner was showing a downward trend 
and the milk was required for the dairy in Delhi. 
[S. No. 48 (Para 4.85) of Appcndix I11 to 46th Report (6th Lok Sabha)]. 

Action Taken 

D.M.S. sold milk to Rajasthan Go Sewa Sangh, Bikaner for distribution 
in Bikaner city on the basis of procurement price plus 21.5 paise per litre 
to cover the handling expenses (excluding overheads) on the basis of de- 
cisions ,taken in the 33rd Meeting of the Management Committee of % 
Governing Body for D.M.S. held on 27-1-68 although, DMS had propaseQ 
at item No. 3 of the ilgenda note to charge 28 paise per litre to the Rajas 
tlpn Go Sewa ,Sangh, BiJcaner. 

' ,(Minihy of *Agrlcdmre and Imgation f Devartment of &&&we) 
OM. No. 2-55/77-LD-T, dated 91-7-78] 



The Committee note that for increased production of ghee of 6.74 lakh 
kilograms in 1972-73 and 5.66 iakh kilogram in 1973-74, fat was diverted 
from raw milk and to make up the resultant shortfall of fat large quantities 
of butter oil was used up for preparation of pasteurised milk. This step 
had to be taken as the airconditioning unit for butter oil storage provided 
for in the second phase expansion at an estimated cost of Rs. 8 lakhs had 
not been installed. Had this been done, the Committee feel, the problem 
of spilage might not have arisen. The Committee would like the Delhi 
Milk Scheme to work out the comparative economics (including foreign 
exchange implications) of the substitution of fat in raw-milk by butter oil 
in the production of pasteurised milk and use of fat in the raw milk for 
production of ghee so that butter oil for production of ghee is used econo- 
mically, judiciously and ,also keeping in view health considerations. 

[S. No. 50 (Para 4.87) of Appendix I11 to 46th Report (6th Lok Sabha)$ 

Action Taken 

During 54th Meeting of the Management Committee of D.M.S. held 
on 12th October, 1977, it was decided that Butter-Oil will not be used 
just to bringdown the cost of fresh-milk. It was also decided that all 
edforts should be made to procure adequate quantities of milk, and that 
Butter-Oil should be used only when DMS does not get adequate quanti- 
ties of fat from the procured milk. This decision of the Management Com- 
mittee is now being followed and DMS is no longer producing ghee and 
using Butter-Oil, as pointed out in this para by the Committee. The ques- 
tion of working out the comperative economies of constition of raw-milk 
by Butter-Oil, therefore, does not arise. DMS is now concerned to cater 
to the basic need of the consumers rather than to effect economy by the use 
of butter oil. 

IJWistry of Agriculture and Imgation (Department of Agriculhlre) 
O.M. No. 2-55177-LD-I, dated 31-7-78] 

The Committee need hardly point out that the working of a public 
ublity service like tbe Delhi Milk Scheme has to be judged by the extent 
d satisfaction aflordcd to the IxneWiaries. Judging from the increasing 
bend in tbe numb& of complaints the Committee cannot but c o w  to the 
canclasim that the functioning of the Whs is far from satisfactory and 
aecds to be looked into so as to effect improotments. They would, there- 
Qn, urp tbat a d&bd ormrvey of the depots may be catductai p#&dh 
qq ly  with a vkw to ldcPtify tb d i a t ~ W s  of the beacficiaries and to take- 



speedy remcdLal measures. f i g  C&%!#& '#odd suggest that every depot 
8Jvn4.d ~ @ ~ t p i a  ,r+ ccwplaiqt box, ,wPerein a4 wxitSda oomplahta C Q I I D C ~ ~ ~ ~  

fun~f iq ing  of the boo* m y  b dropped by the mkta holders. T b  
kqs of the complaint boxes may be kept by the Milk Distrib 
bn Officers in the4 custody who shouJd w m g e  ta wkct all tht cum 
Ijlaints, register therp and initiate a d o 4  tbwsoa. The wmpaaiats s h d d  
6e imked into without loss of time and the complainants apprised of dm 
action taken in definitive terms. 
[S. No. 67 (Para 5.51 ) of Appendix I11 to 46th Report (6th Lok Sabha)] 

Action T h  

The suggestion to maintain complaint box at &8 ddpts has been con& 
&red in the past, but doe to the fact that ev? (6. n&q a& removed by 
the miscreants as also the doors, window pmw,,̂  focG ahd. latches, it has 
not been considered feasible to affix complaint boxes at the depots. 

Delhi Milk Scheme has however set up a mmplafnt Cell with Phone 
No. 585426, which functions round the clock. The complaints received on 
phone & by post are registered in the complaint register & prompt action 
is taken. The complainant is also informed about the action taken on his 
complaint. 

[Ministry of Agriculture and Irrigation (Department of ~~riculturej 
O.M. NO. 2-55/77-LllI, dated 3 1-7-78] 

Recomend&on 

n;S has pointed out uut iOFWti0p) eaist to eatam 
,p tqlyh hddgr i s  ~~ milk aho@kr, IW relative 

ay&ls to ipdiqatq tb eitectivencrs of thac imtmims tb. e- 
9, ,y+ich p~$pei demasd d the tokm hddcr was tblliYd. D d q  sic 
dence thg Cc)armjttee have been informed teat 3 a Wsn H& 
ia' ensurcd fg qwta and b r  mqn than 3 bottl~s, ir depends qs the aaS. 
ability of milk supply. The Committee consider that in order to Fpecl; & 

r ,  r t r  -not-, %is cvfpammkint h$orq&.&at n$&pg 
* d r b l g  maintains the tickiers showing the t o k ~ s  presented, q u v t i h  
auth- and issued and A t  such ticklers should be ch&d and counter- 
signed by the &Id otficers during their surprise visits. 

is. NO. 69 (Para 5.53) of Appendix IU (o 46tb R q m t  (6th th %bha)T 
A* TdLa 

& a ~ l ~ ,  /WI supply! hf mi& is wmpxj ts, t* ~ c k r s ,  w wm& 
&s &c to u6foneen chumstances i.e. breqJi$pm of tiq mal;hiaaEy  era^^ 
in the Central Dairy, the cut in the supply btF\omcs unauoid~c.. 

* 1 !  9 1  . g '  J W  e t t r !  

A'': fii&&&y ., 3 ? d \ ~ * c u f t ~  snd ~ m g s t i i i  (Department of Agriculture) 
O.M. No. 2-55177-LD-1, dated 3 1-7-78] 



The conunittee would also Like t h~  Delhi Milk Scheme to consider the 
feasibility d displaying at some prombmt place at -the depot a bead 
showing the supplies teceived (in bottles), the number of token holders 
with total requirements registered, etc. This will help in creating con- 
fidence among the token holders that their requirement beyond 3 bottles is 
nbt being reduced at the discretion of the depot manager. 
[S. No. 70 (Para 5.54) of Appendix I11 to 46th Report (6th Lok Sabha)] 

Action taken 
The quota of the milk supplied at the depots is shown in the docket 

showing the No, of creates supplied at the depot and the token holders are 
thus aware about the e w t  quota of milk received at the depot. Further, 
Depot Adviwxy Committee formed by the token holders are also watching 
this aspect. 
[Ministry of Agriculture & Irrigation (Department of Agriculture) O.M. 

No. 2-55/77-LD.1, dated 31-7-78] 

"8.22 The Committee are distressed to note that several items of plant 
and machinery costing Rs. 41.54 lakhs have been lying idle with the Delhi 
Milk Scheme since their acquisition. They find that more than a decade has 
passed since the automatic recrating and decrating machines, milk evapo- 
rating plant and cheese plant were acquired by the Delhi Milk Scheme and 
have not been put to use for one =ason or the other. In this context it is 
relevant to mention that the Public Accounts Committee in their Sixth 
Report (fifth Lok Sabha) had also stressed the need for utilisation of 
these machines. The Committee note that despite the fact that the tecbni- 
eit expirts of the'National Dairy Development Board who had inspected 
tfid automatic recrating and decrating machines in March, 1975 and recom- 
mtnded their &pod, nothing tangible has been done in this behalf. - 8.23 The .Co42mittee note that although the Ministry had intimated 
& ̂ them in 1972 that the Milk evaporating plant would be commissioned 
in about six months, they are surprised to find from the information 
fiGnisked to the Committee in July, 1977 that it has not been commissioned 
so far for lack of spare parts. The Committee would like to be informed 
a[ the specific steps taktn to expedite the commissioning of the plant. 
The fact that the plant has been lying idfe since 1963 and the Delhi Milk 
Scheme were carrying on without it all these years, gives rise to the doubts 
in the mind of the Camrqittee whether the purchase of the evaporating 
piant uw absolutely . *  - .  necessary. 

[s.' Nos. 89 to 90 (Paras 8.22 to 8.23) of Appendix lII to 46th 
Report (6th Lok Sabha)] 



The Government are coneidwing to use some of the components of the 
m a t i n g  and decrating plants which can be put on the old bottling plmt. 
Aftar that the sanction for the disposal of this plant would be accorded. 
aovernment has already taken decision to dispose off the equipment of the 
Balancing Station and also Cheese Plrtot. Surplus reports has been sent to 
DGS&D who are calling tenders for their sale. So far our &rts to com- 
mission milk evaporating plant have not succeeded due to noagvailability 
of some of the spare parts. Efforts axe being made to import these spare 
parts. 

The matter has already been explained in detail to the P.4.C. separately 
in response to the recommendation of the P.A.C. in its Sixth repcn't referred 
to in the para. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. NO. 2-55/77-LD.1, d m  31-7-78] 

-0 . 

Recommendation 

The Committee note that the Delhi Milk Scheme failed to establish tha 
cheese plant at Bikaner. They also note that efforts are being made :to 
establish it at Mathura and that the sanction of the Government of UWU 
Pradesh is awaited. 

[S. No. 91 (Para 8.24) of Appendix I11 to 46th Report (6th Lok ~abh'a)] 
I 

Action taken I 

It has since been decided not to set up Sheese Plant under ~h. .- . Tha 
equipment has since been put up for sale through 6GW.b. 

[&istry of Agriculture and Irrigation (Department of .Sgricultun) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

./ ' 



R W l d a t i O n  
Ibe CUMk@k4 k d l d  Eke Government to stuQ the problem in (kith 

clntl X d- b h o n  by which the Dqhi Milk Scheme, which has 
been @k&#&g 66 tldb lllilk shed area since 1959, is enabled to on 
assured h i s  the targetted supply of milk. The Committee would like to 

iofotlp44 iq ISD/(yl Of cpncrete measures taken in this behalf and the 
rvw &* , . 

[S. No. 33 (Para 3.104) of Appendix 111 to 46th Report (6th Lok Sabha)] 

This iB being referred to the Management Committee of D.M.S. 
The Ministry of Agriculture and Irrigation want to rationalise the pricing 
policy as well as the procurement plicy for the mi,lk not only Ear the DMS 
but fiii Mother 3Mfy also as the milk shed fpr both thpe dairies is identical, 
and my variation in pricing by one dairy will have adycrsp affect op @o- h $ c d t  h Ulb other Dairy. Governmefit of 1idia' h'& also set up a ~ & n -  
mittec to rationalise and a decision in this regard is likely to lx taken shortly. 
9 4 expectgd that W wicieg wlky a,+ the pmcurwnt pollop fdt both 
the Mother Dairy and the D.M.S. will be halised shortly. The observation 
af the P.A.C. will be kept in mkd iRilb formulating the procurement and 

" m, py. 
W i s t r y  qf agl;iC#w aPtl IrCigatipn f-t cd A-1 

O M  YO. 2-55/77-LD.1, 4ro4 31-7-78] 

The Committee learn that the Delhi Milk Scheme are maintaining 
amtha workshop for repair and maintenance of vehicles, both for milk 
tankers and vans meant for transportation of milk from milk collection and 
chilling centres to the Central Dairy and from the Central Dairy to the milk 
depots. The Committee are unhappy to note that the data relating to petrol/ 
diesel, expenditure on maintenance and repairs, date of condemnation &. 
ef each tanker and van were not maintained by the Delhi Milk Scheme. 
Similarly the records maintained for the purpose of utilisation of tyres do not 
indicate deage covered by a particular van. 

[S. No. 94 (Para 8.37) of Appendix III to 46th Report (6th Lak ~abha)] 



b.M.s. is idgiiitaining only Y e  wdksh;op which cateq to the fsl&tq- 
( . 1 1  

nwce of all the transpon vehicles of the D.M.S. This obnm jion &'* 
 PA^! is hlro b h g  looked into as mentioned in the re$y d pair !Sf a%. 
This recommendation of the PAC will be ifnplemented immediately after 
various institutional checks referred to in para 5.57 aboyq qrq finalized. 

Yet, another matter of concern pointed qf by the && & $hat the 
eqenditure on the repairs and maintenance t)a #fitted 
to the vehicles and the expenditure by way of +&wr c & g q  W wt bdeo 
worked out by the Delhi Milk Scheme in respect of each vehicle, ostensibly 
on the ground that this would involve enormous iabour ahf ' thb .  

[S. No. 95 (Para 8.38) of Appendix I11 to 46th Report (6th Lok Sabha)] 

Action taken 

Reply to paras 5.56 and 5.57 are applicable to this para also. 

[ W t r y  *of Agrie~ltuc and Jrrigqtion (DqpafZment of Agricw&re) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

The Committee are further unhappy to note that no standards of con- 
sumption of petrol/diesel/engine oil have been laid down. It is, however, 
observed from the Audit report that the average consumpfiop of pet&/ 
diael/engine oil per 1 0 0  km. was continuously on the ificr6asb during' the . . 
years 1972-73, and 1973-74 as compared to 1971-72. 

IS. No. 96 (Para 8.39) of Appendix 111 to 46th Report (6th Lok Sabhaa 

Reply td paras 9.56 and 5.57 are applicable td tlik @mi a h .  

Bfhistry of Apiculture and Jrrigation (DCpg,qeat of ~gri,cdture) 
QM. NO. 2-55/77-LD.1, d i W  31-7-783 

Thc Cbmmitfe6 lid h M p  emdfrakist thdt the debcIMi3 add shM- 
c q i n p  pointed out by the Audit should be look& Wo t@cf?@'fn last 
did?? addfit. ~ g $ d c b i a r ,  W'Cam?ljdtfbCI uigC, dtd fitnibsf & d h y  & A d  
bd'd&& in the expenditure on repairs/maintenance/overhauling in botb 



the workshop and in the use of ~ l / d k d  etc, so that the heavy losses 
now being sustained by the Delhi Milk Scheme are brought down to the 
minimum by reducing over-head expenditure. 

[S. NQ, 93 (Para 8.41) of Appendix I11 to 46th Report (6th Lok Sabha)J ,, ." i:*.' & . a  - - d . A  

Action Taken 
Reply to para 5.56 and 5.57 are applicable to this para also. 

I of A@&m and Inigation (Departmat of Agridture) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

Recommendation 
The C8mBaiUse would also like to be informed of the institutional 

~I'IW- trmide- &I nwdor- and check effectively the operationd and 
mainten- expenditure oa the transport vehicles. 

[S. No. 99 (Para 8:42) of Appendix I11 to 46th Report (6th Lok Sabha)] 

Action Taken 
The Committee will be informed of the institutional arrangements made 

to monitor and effect the maintenance and operation cost on the transport 
vehicles immediately after the same are finalised and implemented. 

llkf~inist~~ of Agriculture and Irrigation (Department of Agdculture) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

The Committee are also perturbed to find that no physical verification 
of stock of coal has been made since inception to March, 197Q while such 
verification was required to be conducted twice a year as per the provisions 
of the Manual of Accounting Procedure. They are not convinced that the 
physical verification prior to the period 1970 could not be conducted for 
paucity of staff. They further note that the physical verification of stock of 

conducted in March, 1970 and further scrutiny conducted in September, 
1971 revealed a shortage of, 1,778 tomes of coal valued at Rs. 1.33 lakhs. 
The Committee would like the Ministry to fix responsibility for the lapse in 
not undertaking a physical verification of the stock of coal since inception of 
thg Scheme upto March, 1970 which they were required to do under the 
provisions of the Manual of Accounting Procedure. The Commit!ee would 
al& like the Miistry to take conclusive action against the o5cers concerned 
who were found responsible for the shortage detected in the stuck of coal 
after the physical clarification conducted in March, 1970 and in September, 
1971. The Committee would also l i b  to know whether the deficiencies 
have since been rc-amciled. - . fS:.rNo. -102 @am 8.53) of Appendix 1 I I . a  dath Report (6th Lak . . .; Sabha)l . 



Action Talrea 
A Physical Verification Unit was set up for the first time during Feb- 

ruary, 1970 on' a regular basis. Physical Verification of stores was taken 
up on regular basis from February, 1970 onwards. All efforts are made to 
cover the entire range of stores annually. Since no Physical Verification 
Unit existed prior to 2/70, no responsibility for not carrying out physical 
verification of coal prior to 1970 can be fixed. As regards the fixation of 
responsibility for the shortage of 1778 MTS in the Stocks of steam coal the 
matter has been examined ,by Committee consisting of two officers of the 
Ministry. Their report is now under consideration of the Government of 
India. 

[Ministry of Agriculture and Irrigation (Department of Agriculture) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

Recommendation 

The Committee note that lists of 1980 slow-moving items of Transport 
and Daiq Engineering Stores have been prepared and sent to the Technical 
OfEcers during May, 1975 and June, 1976 respectively, for certifying about 
their actually being surplus or excess to the requirements and that further 
action for their disposal would be taken on receipt of the report of the 
O5cers. The Committee feel concerned about the large number of items 
of stores lying un-utilised. The Committee would like to know the total 
value of such stock and the period and reasons for their remaining unuti- 
lised. They would also like to be apprised about the recommendations 
made by the Committee of Technical Ofllcers appointed to go into the matter 
and the conclusive action taken by the Ministry in pursuance of those re- 
commendations/suggestions to rationalise the inventories and ensure that 
these are not burdened by acquiring stores for in excess of know require- 
ments. 

[S. No. 103 (Para 8.54) of Appendix 111 to 46th Report (6th Lok Sabha)! 

Actio~ Taken 
Action is being taken to certify whether any of the items mentioned as 

slow moving items of transport and Dairy engineering stores are actually 
surplus or are in excess to requirements. 

[Ministry of Agriculture and Irrigation Department of Agriculture) 
O.M. No. 2-55/77-LD.1, dated 31-7-78] 

NEW DELHI; P. V. NARASIMHA RAO, 

, Chairman, 
Public Accowrts Committee. 



APPENDIX 

Concl~~~~ons/RccommendalJoris 
x - - - - - .- - 
31.- ~ a r a  Ministry concenned 
No. No. Conclusions/Recommendaolons 

3 .  -- -- - -- 
- I  2 3 4 
e- - -.- - - 
- I I .  3 Agriculture and Lrrigation The Committee are -unhappy to note thaf Govenunent have' no5 fur- 
. * Wptt. of Agriculture) nished Action Taken Notes in respect of 6 re~~mmendations so far. The 

Committee deplore ther-inordinate delay on the part of Government in 
taking conclusive action on their nxommendations and apprising them of 
the final action taken by the Ministry. The Committee desire the Ministry 
of Agriculture and Irrigation (Department of Agriculture) to fbmi& 
expeditiously final replies, duly vetted by Audit, to 6 outstanding recom- 
mendations and those recommendations and observations in respect of 
which only interim replies have so far been furnished. 

The Audit have intimated that "Action Taken Notes in respect of 97 
recommendations of the. Committee referred to in paragraph 1.2 of the 
Report were received by. the Director of Commercial from the DeIhi-Milk 
Scheme for vetting. Thefie were duly returned to the Delhi Milk Scheme 
with the remarks, wherever necessary, for revision of the Action Taken 
Notes. None of the &ion Taken Notes were, however, received M this 
OfEce for final vetting in accordance with the prescribed procedure. . . .". 
The Committee take a serious view of it and wosld like to kacrw tllc 



reasons why the points raised by the Audit were not replied and vetted 
copies of the Action Taken Notes not fundished to, the Chmmittee. This 
serious lapse on the part of the authorities concerned needs to be looked 
into for issue of necessary instructions for strict adherence in future. 

The Committee had adversely commented upon the delay in the exe- 
cution of expansion programmes of the Delhi Milk Scheme and had pointd 
out a number of lapses noticed during the execlution of the .twa expansion 
programmes. Although the second phase e x p i o n  programme was eb. 
visaged to be completed during k e m b e r ,  1970, the majority 06 itens 
kluded in this programme were acquired, Installed or comDSiSdid 
during the years 1973-75. The Commatee had e x ~ m s e d  their diiseatb- , 

faction that the whole expansion programme was not: properly' p l d  
and that no sustained efforts were made to achieve the physiaal d t a  
The Committee bad also observed that there were ao &aiM a d d u b  8 
for completion and commissioning of the various items of work nor wmc 
the figures of actual expenditure against the srtnotiorred estmastes atrailable 
with the De&i Milk Scheme. The Committee were mvinced-hbh&r 
time-brrd prosramme been drawn. uv and a @I vigilancw h p t  .a*a 
the execution, the scheme would have poeeedd d a mwh fasCcr-pacer 
a d  been completed wen in time. The Committee had also kl t  tBat h 
tha Wlhi Milk Scheme contimed ta be a7&mrtrnenta1 undcrtakiw under 
the supemision of the Ministry of Aeric&tme, ithat Ministry &~uld!harrp;. 
eastlred that an i-ated ~ekeme arafl dtowa tm a& hogramme *- 

tioa R&w Technique Chart identihii cmid,areas 4 0 l r e m u ~  time 
promess prepared and effective action taken to see that the scheme was 
implemented in an integrated manner as per a time-bound programme. 

. . 
- -- 



The Commitbe are surprised at the reply of the Government that "while 
undertaking the expansion programme, DMS did not cut down supplying 
the committed quantities d milk to the citizens of Delhi which left very 
little time to execute the exp-ion programme". It was all along envi- 
saged while drawing up the expansion plan that the existing units would 
continue to work. It is regretted that instead of furnishing replies to the 
various points raised by the Committee, the Ministry have merely stated 
"when it was observed that t k  execution of expansion programme was 
not progressing satisfactorily, a separate Planning Development and Cb 
ordination Cell was set up in the Delhi Milk Scheme in 1971". The 
Committee would like to  iterate their earlier reconynendations : ay! 
observations for which specific replies should be given by the Ministry 
so as to enable the Committee to identify the precise reasons for the lapses 
at every stage. The Committee would also like to know as to how far 
the setting up of a separate Planning Development and Coordination Cetl 
helped in getting the expansion programmes completed expeditiously, as 
it is seen that even after setting up of the above 'cell' in 1971, the execu- 
tion programme of some items continued to take time upto 1975. 

3 I .  10 Agriculm and Irrigation The Indian Dairy Corporation insist on adoption of a bye-law by milk 
(Deptt. of Agriculture) producers cooperative society under which nobody who is not a milk pro- 

ducer and has not supplied milk continuously for 200 days in a year, can 
be or remain a member of a cooperative society. The Committee had 
desired in their earlier recommendation that the Delhi Milk Scheme shonld 

. < 



Do. 

also insist for adoption of such a bye-law by milk produce~ cooperative 
societies which supplied milk to them. lhe Commit-, b e v e r ,  
from the action taken note furnished to them that the Dehi h4ik -e 
has expressed its inability to directly involve itself in the fUndio~bhlg of 
Cooperatives as these are formed under Sta:e Government rules etc. The 
Committee are not convinced with this plea. They see no 111.eeean why 
the Delhi Milk Scheme can not persuade the concerned State Governments 
in this regard when the Indian Dairy Corporation had been able to get it 
done. The Delhi Milk Scheme which is the largest if not the d y  pur- 
chaser of bulk quantities of milk from cooperative societies commnAds 
an authority by virtue of which it can insisi on the adoption of such bye- 
laws. The Committee feel that in order to ensure regular supply of milk 
from the members of the cooperative societies to the Delhi Milk Scheme 
and check its diversion for other purposes, it is essential that State Gov- 
ernments are persuaded to amend the bye-laws of milk producers coopera- 
tives so that only genuine milk suppliers become members of the'co- 
operative societies. 

The Committee had expressed their dissatisfaction that several milk 
product units in the organised sector located around the operation areas of 
Delhi Milk Scheme had turned out products beyond their licensed Capa- 
city in violation of the provisions of the licences issued to them. The 
Committee had deplored the casualness on the part of the authorities 
concerned in not taking action to enforce strictly the provisions of the 
licences issued to such units. In the action taken note furnished to the 
Committee, the Ministry of Agriculture & Irrigation (Department of Agri- 
culture) have tried to justify manufacturers' action on the plea that in - 



order to achieve m r  production, Government allow r n a r m f a c ~  b. 
produce 25 per cent in excess of their licensed capacities. The Corn 
mittee are pained to note that Governmtnk allowed this policy to be fob 
lowed even in respect of milk product units knowing fully that the JDel6i 
Milk Schemes had been facing great difficulty in procurement of milk 
because of diversion of milk from the milk shed areas of Delhi Milk 
Scheme to the milk product factories. In the circumstances, it was ex- 
pected that care would be taken by Government to check the excess pr* 
dwtion of the milk product units so that the Delhi Milk Scheme could 
p m u r e  milk to meet their demands fulLy. Sioce the, Ministry of Agri- 
culture & Imgation (Department of Agriculture) have stated, that gtbe 
observation of the Com&tee in this, rtgard. has been noted by than fix 
future, guidance, the Committee would like to know the specific steps 
by Governmedt to check excess production by the milk pmdu:t. units 
located around the milk shed areas of rJelhi Milk Scheme. 

5 1.14 A g r i d ~ t . e  and Irrigation The Committee had pointed uur that one .of the & m e  atcpsitmmm 
(Deptt of Agriculture) trict %he procurement of milk by the , Milk P- Units aouWr)e lBo 

demarcate the milk shed areas d D&ir Milk Scheme. In the iWhn 
Taken Note famished to the C o m m w ,  it has* been stated 7- 

Ministrp of Industry is s e v d  of the probIiem and is c d  
to amend ?he Industries (Develmment and Regulation) Ad, WHr sin- 
under the preqent provision? of the Act no action wuld k trdga;.qqdus? 
breach of conditions of the licenee. The CornmiWe m e  that'wdyde& 
sion may be taken in the matter so that diversion. d mBk-fransr&gimi& 



Do. 

sb,d -areas of .r)elhi Milk Scheme to the milk product fact& is.*@ 
jau!.l!!ly- 

The lunvnittee bad also dssired Goverxunent to blh .the &d 
dGwScatb& millc sbed areas for each processing unit in and mgagfl. @dhi 
eJrpp;4itioudy.. In xeply, it has been stated that umdar the $ndm&fal@mte 
1-est .& Rggvlatiao) Act, 195 1, it is not posaihle to iacowz;rte .any m 
cand&k~y for dsmar~athg amas aft% the pkuts ham *aWshqk 
With t4% settiqg up of State Dairy Corporations/Federations in the St* 
of Raiasthm, Punjab, Haryana aad Uftar Pradesh, Delhi Milk Schaue. ,js 
procuriug mi& through these Bodies in bulk directly, thus obviatingc,t& 
need for demarcatim of areas for individual dairy plant. The Cam,m&e 
feel that ,even thougb at present the Delhi Milk Scheme is procuring ,I&& 
from State Dairy Corporations etc., the demarcation of the milk shed.areias 
for DeIM Milk Scheme would facilitate procurement of milk exclusive$f91; 2 
the Delhi Milk Scheme. 

The aelhi +Milk Schenre had sold mik to Rajasthan [Go Sewa &am& 
.brn &ril, 1969 to Decembm, 1973 for ,distribution in-- 

wan the basis of procurement price plus 21.5 .paise p r  litre to ,cover tfD 
b;Radl& ,chaqp . ( a d u d i g  the overheads). In view of the f a  tlm 
cast af handling ,the milk in Bikaner was higher than the rate of U S  

Rr litre aad the lhbi Milk Sebame stdhed a he d 
&i. 0.91, l a u  on this account, the 4hmmittee had desired @ 
w, ,tk c- under whkh,~the milk was sold to; a 
Sangh at a loss. The Committee find from the Action Taken m e  
f h h e d  by the Ministry of AgriculNre & Irrigation that althcugh the 
Delhi Milk Scheme had proposed 28 paise per litre to cover the handling 

- -- - 



chatge~, the Management Committee of the Governing Body for Ddhi 
Milk Scheme at its meeting held on 27 January, 1968 had decided to 
charge 21.5 paise per litre to cover the handling expenses (exch id i  tbc 
over-heads). The Committee regret that Government have not explained 
the reasons which influenced the Managing Committee not to agree to the 
proposal put up by the Delhi Milk Scheme. The Committee deplore the 
perfunctory manner in which their recommendation has been dealt with 
and continuous efforts made to suppress the facts from them. This g i m  
rise to suspicion that decision to sell milk to Go Sewa Sangh was not 
made deliberately on merits. The Committee are of the view that members 
of the then Managing Committee should, in absence of valid reasons, be 
personally made responsible to make good the loss. The Committee ex- 
pect that the Ministry of Finance (Department of Expenditure) Public 
Accbmts Committee Cell will issue suitable instructions to the various 
Ministries so that the replies furnished to the Committee are self txplaua- 
tory and conclusive. 

8 1.21 Agriculture and Irrigation The Committee had pointed out that on account of diversion of fat 
(Deptt. of Agriculture) from raw milk for the production of ghee during 1972-73 and 1973-74 d 

to make up the resultant shortfall of fat large quantities of buttar oil w a ~  
used for preparation of pasteurised milk. The Committee had, therefore, 
desired the Delhi Milk Scheme to work out the comparative cxxaomies 
(including foreign exchange implications) of the substitution of fat in raw 
milk by butter oil in the production of pasteurised milk and use of fat in 
the rsw milk £0;. production of ghee so that butter oil for pmducti* pf 



9 1-24 Do. 

ghee is used economically, judiciously and also keeping in view health 
considerations. The Ministry of Agriculture and Irrigation (Deprtmeat 
of Agriculture) in their reply have stated that the Management Committee 
of the Delhi Milk Scheme at its meeting held on 12 October, 1977 had de- 
cided that the butter oil will not be used just to bring down the cost of 
fresh milk. It was also decided that butter oil should be used only when tpe 
Delhi Milk Scheme does not get adequate quantities of fat from the p r o c d  
milk. The Ministry have also stated that the Delhi Scheme is no lcpqer 
producing ghee and using butter oil. The Committee feel that as the possi- 
bility of usins butter oil is not ruled out in the event of less availability 
of fat from the procured milk, it would be proper to work out the compara- 
tive economics (including foreion exchange implications) of the substitution 
of fat in raw milk by butter oil in the pruduction of pasteurised milk as 
and when the eventuality arises. 8 

While appreciating the difficulty in maintaining complaint boxes at 
each Depot, the Committee are constrained to note that Government have 
not furnished any reply to their specific recommendation that a detailed 
survey of the depots might be conducted period;cally so that the difficnltibs 
of the beneficiaries are identified and speedy remedial measures talna 
thereon. The Committee would like to be apprised of the action taken by 
Government in this regard. 

10 1.27 Do. The Committee had recommended that in order to check mal-distribu- 
tion of milk, the depot mana_eer should invariably maintain the ticklers 
showing the tokens presented, quantities authorised and issued and sucb 
ticklers should be checked and countersigned by the field of[icers - -- -- - _- - - 



-- - 
I 2 3 . . 4 . . 

--- . 

th6r Jurplise visits. The Committee are unhapb to note that the Ministry 
of W c d t u r e  and irrigation (Department of Agriculture) have not replied 
to their specific recornmeadation and indicated the action taken by them 
on it. The Committee depbre such an attitude a d  would like to jmyp 
without further loss of time whether the d e w  m v r s  have baa 
ted to maintain the ticklers as Suggested by tbem and whether the tie&% 
are ck&e.d and countersigned by the field chtficers while on their 6- 
visits. T4e Committee feel that maintenance of ticklers is n v  
only to check mal-distribution of milk but also it ,reveals whether a& tbe 
registered token holders are turning up regularly for the milk supply. @ 

,m.& is being supplied regularly against token for some reasonable 8 w,, s&pa a n  he taken to cancel such tokens. 
Ia I .  33 Agriculture and Irrigation 

(Deptt. of Agriculture) The Committee are unhappy to note that the Ministry of A g k d W ~  
a& 1rrig;rtion (Department of Agriculture) have not adnranced any arguslsat 
for not agreeing to the proposal made by them regarding displaying of a 
board at the depot showing the supplies received, the mdnx d tokeah& 
ers with total requirements registered etc. In the o p i n h o f  the COIIX&&G 
the display of such board would help in creating confidence amoag. tk? 
token holders. The Committee need not point out that such boards arl) 
displayed even at the chemists, ration and other shops so as to h a  tbe 
c u s t ~ l ~ e r s  know the actual stock position. The Committee. thsrefnsP,s 
rei- h j r  reconynendation and would like to be informed 
W ~ Q  Gmgment have accepted their recommendation in ;e@d tar%? 



play of a board at the depot showing the supplies received (in bottles), the 
number of token holders with total requirements registered, etc. 

The Committee hadenoted that several items of plant and machinery 
costing Rs. 41.54 lakhs were lying idle with the Delhi Milk Scheme since 
their acquisition. It is regrettable that the Ministry of Agriculture and 
Irrigation (Department of Agriculture) in their action taken note have not 
indicated the conclusive action taken by them in regard to use or disposal 
of the plants and machinery. The Committee need hardly emphasise that 
al l  out efforts should be made either to commission the plants or to dispose 
of the machinery without loss of further time as these have been lying idle 
for more than a decade. 




